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POSSESSION NOTICE

Whereas, the undersigned being the Authorized Officer of Asset Reconstruction Company India)) Limited acting inits capacity as Trustee of Arcil— Trust -2026 — 011 (“Arcil”) under the Securitisation and Reconstruction
] I and in exercise of powers conferred under Section 13 (12) of the said Act read with Rule 3 of the Security Interest E-Auction Sale Notice for Sale of Inmovable Asset(s) under the Securitisation and Reconstruction of Financial Assets and Enforcement
(Enforcement) Rules, 2002 (“said Rules”) calling upon the following borrower to repay the amount mentioned against their respective name together with interest rates thereon at the applicable rates mentioned in the of Security Interest Act, 2002 read with provision to rule 8 and 9 of the Security Interest (Enforcement) Rules, 2002.

of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) (“said Act”
said notices within 60 days from the date of receipt of the said notice.

And whereas, the said “ Original Lender” has unconditional%an_d irrevocably assigned, transferred and released in favour of the Asset Reconstruction Compan gnqia) Ltd. (Arcil), in our capacity as the sole Trustee of to Phoenix Arc Limited pursuant to assignment of debt by Motilal Oswal Home Finance Limited (Earlier Known as Aspire Home Finance
e financial assets along with the underlying securities, in terms of section 5 of the SARFAESI Act, 2002 vide Assignment Agreement dated 09/09/2025. Corporation limited -Assignor) will be sold on “AS IS WHERE IS, AS IS WHATEVER THERE IS AND WITHOUT RECOURSE BASIS”, by way
of “online e-auction” for recovery of dues and further interest, charges and costs etc. as detailed below in terms of the provisions of SARFAESI

“Arcil-Trust-2026 — 011" all its rights, tittle and interest , in

Phoenix ARC Limited

Ph ix ARC Regd. Office:3rd Floor, Wallace Tower 139-140/B/1, Crossing of Sahar Road and Western Express
\‘ y noenix Highway Vile Parle (East) Mumbai-400 057 Tel: 022- 6849 2450, Fax : 022- 6741 2313
CIN: U67190MH2007PLC168303 Email: info@phoenixarc.co.in, Website: www.phoenixarc.co.in.

Notice is hereby given to the public in general and to the borrowers/guarantors/mortgagors in particular, that the under mentioned property mortgaged

Sr. Loan No Name of the Borrower/Mortagager/ Outstanding Due Date of Date of Type of Description of Secured Assets Act read with Rules 8 & 9 of Security Interest (Enforcement) Rules, 2002) through website : www.phoenixarc.co.in/ as per the details given below
No, Guarantor Notice 13(2) | Possession | Possession Date and time of E-Auction:- Date: 04-08-2026, 11:00 Am to 02:00 Pm (with unlimited extensions of 15 minute each)
1| 0025SB Mr./Ms. Sakthivel Vadivel (Borrower) 33,82,309.61/- | 28/01/2026 | 08-07-2026 | Symbolic | All That Piece And Parcel Of The Property Belonging To Eswari V. Property In Sl. Borrower(s) / Demand Notice Date and Description of the Reserve Price, EMD & Last Date of
ML02519 | Mr/Ms. Eswari V (Co Borrower) as on Dindigul Registration District, Palani Sub Registration District, Palani Taluk, In No.| Co-Borrower (s)/Loan Account Amount Immovable property Submission of EMD
28/01/2026 Chinnakalayamputhur Village Survey Ward 47/5, Sf No. 47/5, Door No. 2/238A, 1 |LAN: LXTHE00218-190070793 23-06-2021 OldSF. No-512, Rs No. - 803/26, | Reserve Price: Rs.675000/-
Chinnakalayamputhur, Village, Palani Taluk, Dindigul District- 624615 and bounded g;“r'r‘:x;:'h;:riamasivan pee- | R For R;i 7584L48/-F . B;LOCK Nol- - 09,dRatiotr:.§/h|?p Sg\ezt, (Six Lakn Srf'\\/ne[;m;a I:née7 ;33,“53”" Only)
. . . f . H . - upees Seven Lac Fiity ‘erumaigounaanpatti Village Ani H ! -
as fOIIOWS.A North: 20 East West Road.South. Sellar Manikandan Balance LandEast: avaliraj Eight Thousand Four B.Amma Patti Village Panchayat, | (Sixty Seven Thousand Five Hundred
Sellar Manikandan Balance LandWest: Thaiyammal Land Co-Borrower: Prema . P Hundred Forty Eight Only)| Bodinaickanur, Theni, Tamilnadu - Only)
Guarantor : 625528 Last date of EMD Deposit:03-08-2026)

With further interest as applicable, Incidental expences, costs, charges etc. incurred till date of payment and/ or realisation.

However since the Borrowers mentioned herein above have failed to repay the amounts due, notice is hereby given to the Borrowers mentioned herein above in particular and in public in general that the Authorised Officer| cedure set out therein. Bidders may visit to the Web Portal: - https://www.auctionbazaar.com/ of our e-Auction Service Provider, Mis. ARCA
of ARCIL have taken possession of the properties/ Secured Assets described herein above in exercise of powers conferred on him under section 13(4) of the said Act read with Rule 8 of the said rules on the dates

mentioned above.

The Borrower mentioned hereinabove in particular and the public in general are hereby cautioned not to deal with the aforesaid properties/ Secured Assets and any dealings with the said properties/ Secured Assets will Help Desk: + 91 83709 69696, E-mail ID: contact@auctionbazaar.com. 2. All the intending purchasers/ bidders are required to register their name

be subjectto the charge of AssetReconstruction Company (India) Limited. For the above said amount with interest and expenses thereon.
The Borrowers attention is invited to provisions of sub- section(8) of Section 13 of the Act, in respect of the time available, to redeem the secured assets.

Date: 13-07-2026 SD/-, Authorised Officer ject/modify/cancel the bid/offer or post-pone the auction without assigning any reason thereof and without any prior notice. 5. The successful pur-
i For Asset Reconstruction Company (India) Limited chaser/bidder shall bear any statutory dues, taxes, fees payable, applicable GST on the purchase consideration, stamp duty, registration fees, etc.

(Trustee of Arcil — Trust -2026 — 011)

Place: Dindigul- Tamilnadu

ASSET REGONSTRUBTION GOMPANY INDIA LTD commitment or any representation of Phoenix. The authorized officer of Phoenix shall not be responsible in any way for any third-party
A . n claims/rights/due. 7. The prospective/intending bidder shall furnish an undertaking that he/she is not dis-qualified as per provisions of Sec.29 (A) of
[\

CIN: U65999MH2002PLC134884 Website: www.arcil.co.in

v v REGISTERED OFFICE: The Ruby, 10th Floor, 29 Senapati Bapat Marg, Dadar (West), Mumbai- 400028, Tel: +91 2266581300 bid will be rejected.

Terms and Conditions of E- Auction: 1. The Auction is conducted as per the further Terms and Conditions of the Bid document and as per the pro-

EMART PRIVATE LIMITED for bidding information & support, the details of the secured asset put up for e-Auction and the Bid Form which will be
submitted online. The interested buyers may go through the auction terms & conditions and process on the same portal and may contact to
Rajasekaran K9025136986 &, Sailesh lyengar 9833801159, details available in the above mentioned Web Portal and may contact their Centralised

in the portal mentioned above as https://www.auctionbazaar.com/ and get user ID and password free of cost to participate in the e-auction on the
date and time as mentioned aforesaid. 3. For participating in the e-auction, intending purchasers/ bidders will have to submit the details of payment
of refundable Earnest Money Deposit of 10% of the Reserve Price of the Secured asset along with copies of the PANCARD, Board Resolutions in
case of Company and Address Proof on or before the Last date for submission of EMD mentioned above. Intending purchasers/bidders are required
to submit separate EMDs for each of the ltems/Properties detailed herein above. 4. At any stage of the auction, the Authorised Officer may accept/re-

thatis required to be paid in order to get the secured asset conveyed/delivered in his/her/its favour as per the applicable law. 6. The intending bidders
should make their own independent enquiries regarding encumbrances, title of secured asset put on auction and claims/rights/dues affecting the se-
cured assets, including statutory dues, etc prior to submitting their bid. The auction advertisement does not constitute and will not constitute any

Insolvency and Bankruptcy Code,2016 and failure to furnish such undertaking along with the KYC documents, shall automatically disqualify or he/she

POSSESSION NOTICE

Whereas, the undersigned being the Authorized Officer of Asset Reconstruction Company India{ Limited acting in its capacity as Trustee of Arcil - Trust -2026 - 011 (“Arcil”)\utnderéhe %(]ac#ritisgtit}ntﬁndsRecq?stlrL{ctior%
ct read with Rule 3 of the Security Interes

of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) (“said Act”) and in exercise of powers conferred under Section 13 (12) of the said

Place: TAMIL NADU Sd/-Authorized Officer
Date : 13-07-2026 Phoenix ARC Limited
FORM B PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India

(Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/S. SHRUTHI MILK PRODUCTS PRIVATE LTD

(Enforcement) Rules, 2002 (“said Rules”) calling upon the following borrower to repay the amount mentioned against their respective name together with interest rates thereon at the applicable rates mentioned in the
said notices within 60 days from the date of receipt of the said notice. m
And whereas, the said * Original Lender” has un(_:onditionalle‘]and irrevocably assigned, transferred and released in favour of the Asset Reconstruction Company (India) Ltd. (Arcil), in our capacity as the sole Trustee of 1| Name of corporate debtor Shruthi Milk Products Private Limited
Arcil-Trust-2026 — 011" all its rights, tittle and interest , in the financial assets along with the underlying securities, in terms of section 5 of the SARFAESI Act, 2002 vide Assignment Agreement dated 09/09/2025. 2| Date of incorporation of corporate debror 03.03.2008
Sr.|  LoanNo Name of the Borrower/Mortagager Outstanding Due |  Date of Date of Type of Description of Secured Assets 3 |Authority under which corporate debtor | ooy
No, Guarantor/ geger ‘ Notice 13(2) |  Possession Posiession ° is incorporated /registered 0C Chennai
" " N 4 | Corporate Identity No. of corporate debtor CIN-U15200TN2008PTC066681
7| 0007SB_|Mr/Ms. Raja Duraisamy (Borrower) |3 14,07,790.03)- | 08/01/2026 | 08-07-2026 | Symbolic | The Property Admeasuring An Extent Of Passage Comprised In Survey Number(S) . ! . hogd Adiress - 18 Vellar Suget
ML04714  |Mr/Ms. Ananthi K (Co Borrower) as on 379/8, Situated In Arasiramani Bit | Village, Sub-Registration District Of Edapadi ) . Ambattur, Chennai-600058
Mr./Ms. Kunjal Duraisamy (Co Borrower) 15/12/2025 and bounded as follows: North: South: East: West: Address of the registered office and Principal Address : D.NO :
5 |principal office (if any) of corporate 4-2198/1, Bangalore B.ypas.s Road,
2| 0007SB Mr./Ms. Rathika V (Borrower) 3 13,85,492.39/- | 13/03/2026 | 08-07-2026 | Symbolic | All That Piece And Parcel Of Land And Building Compromising Measuring Of debtor Opp. to District Police Training
ML04684 | Mr/Ms. Murugesan D (Co Borrower) 13 %% 02"026 725.00 Sqft.in S.f.no: 37/2, Village,- Moolakadu Taluk Mettur, District - Salem West, Center Chittoor — 517 128
e Pin: 636452. and bounded as follows: North: Raja South: Mettur To Kolathur Road g |Date of closure of Insolvency 03.07.2026
East: Mani West: Raman Resolution Process -
- - — - Liquidation commencement date of 03.07.2026 (Order Uploaded
3| 0007SB Mr./Ms. Thirumalairasan K (Borrower) 3 14,50,821.59/- | 28/01/2026 | 08-07-2026 | Symbolic All That Piece And Parcel Of Land And Building (If Any) Measuring An Extent Of 1 corporate debtor in NCLT on 10.07.2026)
ML04696 | Mr/Ms. Pavithra Chinnan (Co Borrower) 28/%51%'026 777.00$qft Bearing Sf No. 338, 1B2 Soorapalli Village, Mettur Salem, State - Tamil Name and registration number of the R. Raghavendran, B.Com,FCA, CISA,
madl:]v P:\f/‘l Cdohde- 63Ff3501 . an(ébound:edpas f°”0Vé31 o Plot No. - Pal 8 | insolvency professional acting as liqui IBBI/IPA-001/IP-P00211 /2017- 18/10411
orth: Madhiyan Property, Perumal PropertySouth: Plot No. -- Palaniyappan Flat No3. Dhravatars Anartments
PropertyEast: Madhiyan Property, Perumal PropertyWest: Sampthkumar Property o |Aadress and e-mail o the iuicator, 241, Dr. éajendraprasadpnoad, '
as registered with the Board Tatabad, Coimbatore - 641012.
With further interest as applicable, Incidental expences, costs, charges etc. incurred till date of payment and/ or realisation. E mail: ragavca@gmail.com
However since the Borrowers mentioned herein above have failed to repay the amounts due, notice is hereby given to the Borrowers mentioned herein above in particular and in public in general that the Authorised Officer| Flat No.3, Dhruvatara Apartments,
of ARCIL have taken possession of the properties/ Secured Assets described herein above in exercise of powers conferred on him under section 13(4) of the said Act read with Rule 8 of the said rules on the dates 10 Address and e-mail to be used for 241, Dr. Rajendra Prasad Road,
mentioned above. correspondence with the liquidator Tatabad, Coimbatore - 641012.
The Borrower mentioned hereinabove in particular and the public in general are hereby cautioned not to deal with the aforesaid properties/ Secured Assets and any dealings with the said properties/ Secured Assets will| E mail: shruthimilk.ihc@gmail.com
be subject to the charge of AssetReconstruction Company (India) Limited. For the above said amount with interest and expenses thereon. 11 | Last date for submission of claims 01.08.2026

The Borrowers attention is invited to provisions of sub- section(8) of Section 13 of the Act, in respect of the time available, to redeem the secured assets.

Date: 13-07-2026 SD/-, A“t.horised Officer o their claims with proof on or before 01.08.2026, to the liquidator at the address mentioned against
Place: Salem TN For Asset Reconstruction Company (India) Limited item No.10.
(Trustee of Arcil — Trust -2026 - 011) The financial creditors shall submit their claims with proof by electronic means only. All other

A, ;| ASSET RECONSTRUCTION COMPANY (INDIA) LTD.

CIN: U65999MH2002PLC134884 Website: www.arcil.co.in

pemies anc REGISTERED OFFICE: The Ruby, 10th Floor, 29 Senapati Bapat Marg, Dadar (West), Mumbai- 400028, Tel: +91 2266581300 Date : 13.07.2026 Registered Number IBBYIPA-001/IP-P00211/2017-18/10411

Notice is hereby given that the National Company Law Tribunal Chennai Bench-Il has ordered the
commencement of liquidation of M/s. Shruthi Milk Products Private Limited on 03.07.2026.

The stakeholders of M/s. Shruthi Milk Products Private Limited are hereby called upon to submit

creditors may submit the claims with the proof in person, by post or by electronic means.

R. Raghavendran B. Com, FCA, CISA,
Liquidator for M/s. Shruthi Milk Products Private Limited

Place : Coimbatore AFA Valid till 31.12.2026.

TATA CAPITAL HOUSING FINANCE LIMITED

Registered Address: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam Marg, Lower Parel, Mumbai — 400013.
Branch Address: TATA CAPITAL HOUSING FINANCE LIMITED, 1st Floor, Centennial Square, # 6A, Dr. Ambedkar Road, Kodambakkam, Chennai — 600 024..

NOTICE FOR SALE OF IMMOVABLE PROPERTY

(Under Rule 8(6) read with Rule 9(1) of the Security Interest (Enforcement) Rules 2002)

E-Auction Notice of 15 days for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read
with Rule 8(6) and Rule 9(1) of the Security Interest (Enforcement) Rules, 2002

Notice is hereby given to the publicin general and in particular to the below mentioned Borrower and/ Co- Borrower, or their legal heirs/representatives (Borrowers) that the below described
immovable property mortgaged to Tata Capital Housing Finance Ltd. (TCHFL), the Possession of which has been taken by the Authorised Officer of TCHFL, will be sold on 30-07-2026
on “As is where is” & “As is what is” and “Whatever there is” and without any recourse basis” for recovery of outstanding dues from below mentioned Borrower and Co-Borrowers.
The Reserve Price and the Earnest Money Depositis mentioned below. Notice is hereby given that, in the absence of any postponement/ discontinuance of the sale, the said secured asset/
property shall be sold by E- Auction at 2.00 P.M. on the said 30-07-2026. The sealed envelope containing Demand Draft of EMD for participating in E- Auction shall be submitted to the

Description of the Inmovable Property: All that piece and parcel of the Tiruppur District, Tirupur RD, Avinashi SRO, Avinashi Taluk, Prumanallur Village panchayat limit, perumanallur
village, kasa.no.43, punjai Hec.2.22.50, kist Rs.6.19, in this for an extent of punjai Acre.2.79 cent, punjai Hec.1.13.0, within the following boundaries:- Kasa.No.41 and 42 on the North,
Kasa.No.44 on the South, Same Kasa.No.43 another house site on the west, Same Kasa.No.43 another house site on the East

Within the above said boundaries, punjai Acre.2.79 cent, punjai Hec.1.13.0, in this for an extent of Punjai Acre.1.98.4 cent, Punjai Hec.0.80.32, within the following boundaries:-
Kasa.No.41,42,43/1A3 on the North, Same Kasa.No.43 Avinashiyappan vahayara land on the south, Avinasiyappan vahayara sold Muthuramalingam land, below Item, 30 feet Breadth
East-West Panchayat road and kasa.No.43/1A3 on the West, Same Kasa.No.43 another house site and 23 feet breadth east-west layout panchayat road on the east.

Within the above said boundaries, punjaiAcre.1.98.4 cent, punjai Hec.0.80.32( at Present sub division kasa.no.43/1A4), Same kasa.No.43, for an extent of punjai Acre.0.07, punjai
Hec.0.02.83, within the following boundaries:- Kasa No.43 R.C puram expanded house site on the west, Same Kasa No.43 30 feet breadth east-west panchayat road on the south, ~ Above
said punjaiAcre.1.98.4 on the east, Kasa No.41 on the North

Within the above said boundaries, punjaiAcre.0.07, punjai Hec.0.02.83 ( at Present sub division Kasas No.43/1A2),

Item-1- punjaiAcre.1.98.4 cent, punjai Hec.0.80.32, Item-2- PunjaiAcre.0.07, punjai Hec.0.02.83

Total extent - punjai Acre.2.05.4, punjai Hec.0.83.15 ( at present New Kasa.No.43/1A2 and 43/1A4), land divided into house site namely “ROYALAVENUE B”, Town and country planning
deputy director, layout approval No.346/2022 and dated 02.12.2022, perumanallur panchayat president , Na.Ka.No.04/2022-2023, House site No.39 for an extent of 1096.07 sq.feet or
101.88 sq.meter house site within the following boundaries:- House site no.38 on the south, House site no.40 on the north, 9.00 meter breadth plot road on the west, Another land on the east
Within the above said boundaries, East- west northern side 45.5 feet, East- west southern side 41.75 feet, South-North western side 25 feet, South-North eastern side 25.25 feet

Total extent of 1096.07 sq.feet or 101.88 sq.meter house site, with usual pathway, common road, common right etc., at present sub division kasa.No.43/7A1A1, patta no.2769,
perumanallur panchayat limit.

08| TCHHL0806000100199335 MR. MANLM Rs. 48,37,418/- Rs. 56,50,000/- Rs. 60,61,648/-
& M/S. SRI SAI MANI TEXTILE PRINTERS & Earnest Money Deposit (EMD): Rs. 5,65,000/- &
TCHIN0806000100199738 | M/S. NANDHINI TEXTILE PRINTERS, MRS. BABY.M 14-01-2025 Type of possession: Physical 30-06-2026

Authorised Officer of the TCHFL on or before 29-07-2026 till 5.00 PM at Branch address TATA CAPITAL HOUSING FINANCE LIMITED, 1st Floor, Centennial Square, # 6A, Dr.

Ambedkar Road, Kodambakkam, Chennai-600 024.

The sale of the Secured Asset/ Immovable Property will be on “as is where condition is” as per brief particulars described herein below;

Sr Name of Borrower(s) / Co-borrower(s)Legal Heir(s)) | Amount as per . Outstanding

No el B Legal Representative/ Guarantor(s) Demand Notice Reserve Price as on

01| TCHHL0479000100266659 MR.BOOBALAN MURUGESAN Rs. 21,88,738/- Rs. 23,30,000/- Rs. 25,01,973/-

& M/S.PALANI MUTHU TEXTILES PVT LTD & Earnest Money Deposit (EMD): Rs. 2,33,000/- &

TCHIN0479000100271980 MRS. AMBIKA BOOBALAN 09-09-2025 Type of possession: Physical 30-06-2026

Description of the Inmovable Property: All that piece and parcel of the Tiruppur Registration District, Palladam Sub Registration District, Palladam Taluk, within the limits of palladam
village panchayat union, palladam vadakapalayam village panchayat, pa vadukapalayam village S.F.N0.91, in punjai acre.9.80, S.F.N0.91/1B, in punjai acre 0.07 %; of land, totally in punjai
acre.2.03 of land was developed in to a residential layout in the name of “Vettri Nagar” approved by the Deputy Director of town and country planning authority, Ma.Va./Na.Vu( Thi.<a)
No.176/2022 dated 06.06.2022 site No.37, Southern side in one portion & Site No.8 Northern side in one portion , within the following boundaries and measurements: East of —
S.F.N0.91/1A, West of- 7.2.mtr width south north road, North of - site no.,38 in one portion, South of- site n0.37 in one portion

Inthis middle, Siteno.37, southern side in one portion, East west on the both sides- 50 ft., South north on the both side - 15 ft.

Ad measuring 750 sq.ft extent of land, Site No.38, northern side in one portion, East west on the both sides- 50 ft., South North on the both side- 4 ft

Ad measuring 200 sq.ft exent of land, Totally the two items of 950 sq.ft or 88.25 sq.mtr or 2 cent 128 sq.ft of vaant land with R.C.C. Building, doors, windows, electricity connection , water
connection and both deposits, all the fittings and usual rights to roads and common path ways etc., The above property is comprised at present sub division S.F.No.91/1B1A1.

Description of the Inmovable Property: All that piece and parcel of the Erode District, Erode RD, Avalpoondurai SRO, Perundurai Taluk, Thenmugam Vellodu Village, Resurvey
No.419/1, punjai Hec.1.38, kist.3.82 punjai acre.3.41 cent Resurvey No.418/2, punjai Hec.1.56.0, kist 4.33 punjai acre.1.93 cent Resurvey No.418/3, punjai Hec.0.82.0, kist 2.27 punjai
acre.2.02 %z cent, Resurvey No.420/4, punjai Hec.1.69.0, kist.4.68 punjai acre.1.51 cent for an total extent of punjai acre.8.87 % cent land divided into house site namely town and country
planning authority office Na.Ka.No0.3919/2018 and chennimalai BDO issued DCTP approval Na.Ka.No.2015/2018/A4, dated.07.01.2019 land divided into house site namely “ WINNERS
GARDAR” House site No.157 for an extent of 1600 Sq.feet or 148.65 Sq.meter house site, within the following boundaries:- Site No.156 on the South, Resurvey No.420/2 land on the North,
23 feet breadth south north road on the West, Site no.158 on the East. Within the above said boundaries:- East- West on the both sides 40 feet, South -North on the Western side 40 feet
For an extent of 1600 Sq.feet or 148.65 Sq.meter house site, with usual pathway, common road, common rights etc., Property kumaravalasu Panchayat limit, Resurvey No.420/4 Now sub
Divied as Resurvey No.420/4A.

09| TCHHL0806000100289957 & MR.MUTHUKUMARAVELU.V Rs. 21,95,364/- Rs. 26,95,000/- Rs. 23,99,206/-
TCHHF0806000100290602 & MRS. JANSI AGALYA & Earnest Money Deposit (EMD): Rs. 2,69,500/- &
TCHIN0806000100291383 03-12-2025 Type of possession: Physical 30-06-2026

02| TCHHL0479000100186955 & MRS. PRIYANGA Rs. 32,79,295)- Rs. 40,20,000- Rs. 39,48,052/-
TCHHF0479000100187052 & M/S. PRIYA BRIDAL STUDIO AND SPA & Earnest Money Deposit (EMD): Rs. 4,02,000/- &
TCHIN0479000100188029 MR. VARATHARASAN.S., MRS. LATHA 12:05-2025 Type of possession: Physical 30-06-2026

Description of the Inmovable Property: All that piece and parcel of the Erode District, Erode RD, Erode SRO, Erode Taluk, Erode City Corporation limit, Erode 'C' Village, Resurvey
No.744/1 part, Tamilnadu Housing Board Society, Erode Housing Unit, “MUTHAMPALAYAM HOUSING UNIT PHASE-IV', House Site No.MIG-66, for an extent of 116 sq.meter ( 1248
sq.feet) house site within the following boundaries: North — House site No.65, East- Scheme Boundary, Survey No.743, South — House site No.67, West- 9 Meter Road

Within the above said boundaries, East-West Northern side 14.00 meter, East-West Southern side 15.00 meter, South-North Western side 8.00 meter, South-North Eastern side 8.10 meter.

Total extent of 116 ( 1248 Sq.feet) house site, with usual pathway, common rights, common roads etc., Property situated in Kasipalayam 3rd Grade Municipality Ward No.21,
Muthumpalayam Housing Unit Phase 4. At present New Re-Survey No.744/1A1A1, Patta No.2845.

Description of the Inmovable Property: All that piece and parcel of the i) Survey No.: S.F.No.175/3C3, ii) As per Revenue Record: S.F.No.175/5A1, iii) Total Extent: 142.97 sq.mtr, iv) Site
No.: 13, V) Location like name of the place, village, city, registration Sub District etc.: Galaxy Gardens, Kangeyampalayam village sulur SRO, Sulur Taluk, Coimbatore District,
vi) Boundaries for 142.97 Sq.Mrt of land with building, North of- Site No.14, South of - Sire No,12, East of — 7.2 meter South-North Layout Road, West of - S.F.N0.183.

Measurement Details: North- East West: 14.45, East- South North: 9.45 mrt., South-East West: 16.8 mrt., West- South North: 9.15 mrt., Total: 142.97 Sq.Mrt.

With all easements Rights and Pathway.

10| TCHHL0842000100354071 MR. MURUGAN E Rs. 10,71,782/- Rs. 12,95,000/- Rs. 11,51,237/-
& MRS. REVATHI A & Earnest Money Deposit (EMD): Rs. 1,29,500/- &
TCHIN0842000100354631 09-10-2025 Type of possession: Physical 30-06-2026

03] TCHHL0836000100187917 & MR SERMALALS Rs. 20,24.294)- Rs. 20,50,000/- Rs. 24,63,896/-
TCHIN0479000100253470 & M/S.HI-LOOK KNIT PRINTER & Earnest Money Deposit (EMD): Rs. 2,05,000/- &
TCHIN0836000100189359 AMMAN GARMETS, MRS.TANSIRANL.S 09-07-2025 Type of possession: Physical 30-06-2026

Description of the Immovable Property: All that piece and parcel of house site bearing Plot No.06, Sri Balaji Nagar extension, Comprised in Survey No.476/1B1, as Per Patta
S.No0.476/1B1A1A1A1A, situated at No.06, Nattapettai Village, Kanchipuram Taluk, Kanchipuram District, measuring to an extent of 893 Sq. ft

Bounded on North by: Vacant Land, South by: 23 feet Road, East by: Plot No.07, West by: Plot No.05

In between the house Site measuring East to west 30 feet on both sides and North to South 30 feet on Western Side, 29.6 feet on Eastern side and totally admeasuring 893 Square feet. The
Property is within Registration District of Kanchipuram and the sub-registration District of Joint-IV, Kanchipuram.

Description of the Inmovable Property: All that piece and parcel of the Tiruppur District, Tiruppur RD, Palladam SRO, Palladam Taluk, Palladam Panchayat limit Ganapathipalayam
Village, Kasa.N0.339/2C Punjai Hec.0.02.5 Punjai Acre.0.06, kist.0.06, Kasa.N0.354/1C Punjai acre.0.64.5 or Punjai Acre.1.60 kasa.No.354/3, punjai acre.8.42 cent for an total extent of
Punjai acre.10.08 cent, kist 5.70 land divided into house site namely “OM SAKTHI NAGAR EXTENTION-2" House Site No.16A Northern side part for an extent of 766 %2 Sq.Feet or 71.20
Sq.meter house site, within the following boundaries, 20 feet breadth south north road on the East, Kasa.N0.337 land on the West, Site No.16A Southern side part of the South, Site no.16 on the
North. Within the above said boundaries: East- West on the North side 40 feet, East-West on the South side 20 feet, South-North on the West side 22 feet, South-North on the East side 20 feet.

Total extent of 766 2 Sq.Feet or 71.20 Sq.meter house site with all appurtenances, with usual pathway, common road, common rights etc., As per Now Subdivision Kasa.No.354/3A1A1A1.

11| TCHHL0475000100157672 MRS. SHIBA CATHERIN B Rs. 26,70,191/- Rs. 30,50,000/- Rs. 33,77,5861-
& MR. TILLICH JEBARAUJ DAVID & Earnest Money Deposit (EMD): Rs. 3,05,000/- &
TCHIN0475000100158468 05-11-2024 Type of possession: Physical 30-06-2026

04| TCHHL0806000100189297 MRS. MAHALAKSHMI.K Rs. 18,45,089)- Rs. 20,50,000/- Rs. 23,91,887)-
& MR. SARAVANAN & Earnest Money Deposit (EMD): Rs. 2,05,000/- &
TCHIN0806000100189870 14-01-2025 Type of possession: Physical 30-06-2026

Description of the Immovable Property: Tiruppur District, Tiruppur RD, Chenniamalai SRO, Kangeyam Taluk, Keeranur Village, Old Kasa No0.331/2, Resurvey No.331/2C, punjai
Hec.2.42.0, kistRs.4.84, at Present New Sub.division, New Resurvey No.331/2C2, punjai Hec.0.78.14, kist Rs.1.58, for an extent of punjai Acre 1.93 cents within the following boundaries:-
KasaNo.331/1 on the West, East- West thar road on the North, South- North that road on the East, Muniyappagoundar and Subramanilands on the South.

Within the above said boundaries punjaiAcre 1.93 cents, Tiruppur District Nagar Oor

Ammaippu Deputy Director, Tiruppur District( DTCP), Na.Ka.N0.399/2021/Thi.Ma.Ma.Va.Na.U.Thi.Ma.No0.86/2021, Chennimalai SRO, Gift settlement Deed Doc.No.1205/2021,
1206/2021, keeranur Panchayat, issued by the president, Na.Ka.No.08/Ki.U/2021, dated 06.07.2021, lands divided into house site namely “ SRI SEVVANAYAKIAMMAN NAGAR”, House
site No.16, for an extent of 1200 Sq.feet ( or) 111.49 Sq.meter within the following boundaries:- House site NO.17 on the South, House site No.15 on the North, 30 feet breadth South- North
Manaipirivu road on the West, House site No.12 on the East

Within the above said boundaries:- East- West Northern side 40 feet, East- West Southern n side 40 feet, South- North Eastern side 30 feet, South- North Western side 30 feet

Total extent of 1200 Sq.feet (or) 111.49 Sq.meter with usual pathway, common road, common rights etc., Resuvery No.331/2C2A1Ais not subdivided as 331/17 keeranur Panchayat.

Description of the Inmovable Property: All that piece and parcel of the Cuddalore Registration District, Cuddalore Joint Il Sub Registration District, Cuddalore Panchayat Union Limit,
Avrisiperiyankuppam Village, Patta No.234, New Survey No.13/1 - 1.04.0 ares. Old Survey No.53/- Ac.2.68 cents, as per New Survey Ac.2.57 cents. in this a layout formed in Senthur
Garden Plot No.77 Southern Part and Plot No.78 Southern Part. Plot No.77 East to West Northern side 20 feet, Southern side 20 feet, South to North Eastern side 60 feet, Western side 60
feet total 1200 Square feet=Hec.0.0111.5 Sq.mtr. in this Southern side East to West Northern side 20 feet, Southern Side 20 feet, South to North Eastern side 18-1/2 feet, Western Side 18-
1/2 feet total 370 Square feet = Hec.0.0034.39 Sq.mtr. Plot No.78 East to West Northern side 20 feet, Southern side 20 feet, South to North Eastern side 60 feet, Western side 60 feet total
1200 Square feet =Hec.0.0111.5 Sq.mtr. in this Southern side East to West Northern side 20 feet, Southern Side 20 feet, South to North Eastern side 18-1/2 feet, Western side 18-1/2 feet
total 370 Square feet=Hec.0.0034.39 Sq.mtr.

Total of two plot 740 Square feet measuring East to West Northern side 40 feet, Southern side 40 feet, South to North Eastern side 18-1/2 feet Western side 18-1/2 Hec.0.0068.78 sq.mtr.
Boundaries of East of plot No.76, Westif 20 feet south to north layout road, South of Gurusankar purchased Plot No.77,78 in this middle portion Plot, North of 20 feet East to West layout Road

As per Patta New Sub Division No.13/1A1B & 13/1A1C.

Note :- The bidders are advised to conduct due diligence before submitting the bid. The auction shall be subject to the outcome of the litigation, Dispute if any.

At the Auction, the public generally is invited to submit their bid(s) personally. No officer or other person, having any duty to perform in connection with this sale shall, however, directly or
indirectly bid for, acquire or attempt to acquire any interest in the Immovable Property sold.

The sale shall be subject to the conditions prescribed in the Security Interest (Enforcement) Rules, 2002 and to the following further conditions:

NOTE: The E-auction of the properties will take place through portal http://bankauctions.in/ on 30-07-2026 between 2.00 PM to 3.00 PM with limited extension of 5 minutes each.

05| TCHHL0806000100122306 & MR. SYED ASIF Rs. 28,64,8661- Rs. 29,70,000- Rs. 37,67,281-
TCHHF0806000100229866 & M/S. SAHANA MALIGAI 3 Earnest Money Deposit (ENMD): Rs. 2,97,000/- &
TCHIN0806000100123478 MRS. KATHIJA BEGAM 14-01-2025 Type of possession: Physical 30-06-2026

Description of the Inmovable Property: Al that piece and parcel of the i) Survey No.: 93/3A1, 3A1, 2A3, 2B, ii) As per Revenue Record: 93/3A1, iii) Total Extent : 1179 Sq.ft., iv) Plot No:
Site No.51, v) Location like Name of the Place, Village City, Registration, Sub- District etc.: Chinnaripalayam Village, Avinashi Taluk, Tiruppur Regd.District, Avinashi SRO, “ Abirami Garder
Part-2", vi) Boundaries for 1179 Sq.ft of Land, North Of- 8 FT Wide East West pathway, South Of- 25 FT Wide East West Road, East Of- Site No.50, West Of- Site No.52.

Measurement Details: North -East West: 25 ft., East— South North: , South - East West: 25 ft., West- South North: 48 ft., Total: 1179 Sq.ft.

With all easement Rights and Pathway

06| TCHHL0836000100186811 & MR. SURYANARAYANAN Rs. 14,37.127)- Rs. 13,50,000- Rs. 18,70,080)-
TCHIN0479000100261321 & M/S. M.V POWER RABLE CONTRACTOR & Earnest Money Deposit (EMD): Rs. 1,35,000/- &
TCHIN0836000100188168 MRS. SASIKALA 10-03-2025 Type of possession: Physical 30-06-2026

Description of the Imnmovable Property: All that piece and parcel of the Tiruppur District, Tiruppur RD, Avinachi SRO, Avinashi Taluk, Kalipalayam Village, Kasa.No.376, New Sub
Division Kasa.No.376/1, Punjai acre.4.25 in this Punjai acre.3.00 land divided into house site namely “A.V.S.GARDEN"House Site No.36, Western side Part for an extent of 1000 Sq.feet or
92.90 Sq.meter house site, within the following boundaries: Another Land on the West, Site No.36 eastern side part on the East, Site no.23 part land on the North, 25 feet breadth east west
layout road on the South, Within the above said boundaries:- East- West on the both sides 20 feet, South -North on the both sides 50 feet.

Total extent of 1000 Sq.feet or 92.90 Sq.meter house site with usual pathway, common road, common rights etc., Kasa.No.376/1A1A1,Patta no.979.

07| TCHHF0836000100395334 & MR.VENKADESH.M Rs. 15,62,265/- Rs. 18,70,000/- Rs. 16,85,083/-
TCHHL0836000100395263 MRS. SEVVANDI SELLAMADHU, 3 Eamest Money Deposit (EMD): Rs. 1,87,000/- &

02-01-2026 Type of possession: Physical 30-06-2026

Terms and Condition: (1) The particulars specified in the Schedule herein below have been stated to the best of the information of the undersigned, but the undersigned shall not be answerable
for any error, misstatement or omission in this proclamation. In the event of any dispute arising as to the amount bid, or as to the bidder, the Immovable Property shall at once again be put up to
auction subject to the discretion of the Authorised Officer. (2) The Immovable Property shall not be sold below the Reserve Price. (3) Bid Increment Amount will be: Rs.10,000/- (Rupees Ten
Thousand Only), (4) All the Bids submitted for the purchase of the property shall be accompanied by Earnest Money as mentioned above by way of a Demand Draft favoring the “TATA CAPITAL
HOUSING FINANCE LTD.” Payable at Branch address. The Demand Drafts will be returned to the unsuccessful bidders after auction. For payment of EMD through NEFT/RTGS/IMPS, kindly
contact Authorised Officer. (5) The highest bidder shall be declared as successful bidder provided always that he/she is legally qualified to bid and provided further that the bid amount is not less
than the reserve price. It shall be in the discretion of the Authorised Officer to decline acceptance of the highest bid when the price offered appears so clearly inadequate as to make itinadvisable
to do so. (6) For reasons recorded, it shall be in the discretion of the Authorised Officer to adjourn/discontinue the sale. (7) Inspection of the Inmovable Property can be done on 23-07-2026
between 11 AM to 5.00 PM. with prior appointment. (8) The person declared as a successful bidder shall, immediately after such declaration, deposit twenty-five per cent of the amount of
purchase money/bid which would include EMD amount to the Authorised Officer within 24Hrs and in default of such deposit, the property shall forthwith be put to fresh auction/Sale by private
treaty. (9) In case the initial deposit is made as above, the balance amount of the purchase money payable shall be paid by the purchaser to the Authorised Officer on or before the 15th day from
the date of confirmation of the sale of the property, exclusive of such day, or if the 15th day be a Sunday or other holiday, then on the first office day after the 15th day. (10) In the event of default of
any payment within the period mentioned above, the property shall be put to fresh auction/Sale by private treaty. The deposit including EMD shall stand forfeited by TATA CAPITAL HOUSING
FINANCE LTD and the defaulting purchaser shall lose all claims to the property. (11) Details of any encumbrances, Litigations known to the TATACAPITAL HOUSING FINANCE LTD, to which the
property is liable: as per table above. The Intending Bidder is advised to make their own independent inquiries regarding encumbrances on the property including statutory liabilities arears of
property tax, electricity etc. before submitting the bid. (12) For any other details or for procedure online training on e-auction the prospective bidders may contact the Service Provider,
M/s. 4Closure, Block No.605 A, 6th Floor, Maitrivanam Commercial Complex, Ameerpet, Hyderabad - 500038 Email : info@bankauctions.in or Manish Bansal, Email id
Manish.Bansal@tatacapital.com Authorised Officer Mobile No 8588983696. Please send your query on WhatsApp Number - 9999078669. (13) TDS of 1% will be applicable and
payable by the highest bidder over the highest declared bid amount. The payment needs to be deposited by highest bidder in the PAN of the owner/ borrower(s) and the copy of the challan shall
be submitted to our company. (14) Please refer to the below link provided in secured creditor's website https://surl.liftaclrx for the above details. (15) Kindly also visit the link:
https:/iwww.tatacapital.com/property-disposal.htm|

Please Note - TCHFL has not engaged any broker/agent apart from the mentioned auctioning partner for sale/auction of this property. Interested parties should only contact the
undersigned or the Authorised officer for all queries and enquiry in this matter.

Place: Tamil Nadu Sd/- Authorised Officer,
Date: 13-07-2026 Tata Capital Housing Finance Ltd.
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Implement

G.0.45, power
staff demand

EXPRESS NEWS SERVICE
@ Vijayawada

THE AP Power Employees Fo-
rum has demanded the imme-
diate implementation of G.O.
Ms. No. 45 in power utilities,
stating that any further delay is
unjustified and is causing un-
certainty among thousands of
employees.

Addressing the media in Vi-
jayawada on Sunday, the Forum
leaders G. Ramakrishna, S. Ko-
teswara Rao said that although
the State government had en-
hanced the retirement age of
government employees to 62
years, G.O. Ms. No. 45 orders
are yet to be implemented in
power utilities. They alleged
that the delay left employees in
a state of anxiety with some
retirement-related formalities
also being put on hold.

ANDHRA PRADES

monoay | 3,()/.2026

MA&UD digital platform to monitor 800 water projs

CLEANING
DRIVE

HPCL Refinery in association with GVMC organised a
beach clean-up drive at RK Beach on Sunday as part of
Swachhata Pakhwada, 2026. Employees and officials of

HPC, GVMC participated in the event

Online Works Monitoring System is designed to be a decision-support and problem solution mechanism to track water supply issues

S GURU SRIKANTH @ Vijayawada

IN a major shift toward data-
driven urban governance, the
Andhra Pradesh Municipal Ad-
ministration and Urban Devel-
opment Department has de-
ployed an enterprise-grade
digital platform to transition
infrastructure monitoring into
accountable, evidence-based
service delivery.

Through the pioneering On-
line Works Monitoring System
(OWMYS), the state has brought
over 800 water-supply and sew-
erage projects across 123 Urban
Local Bodies (ULBs)—repre-
senting a capital outlay of
%19,561 crore—into a unified,
real-time command view.

Funded via AMRUT 2.0, the
Asian Infrastructure Invest-
ment Bank (AIIB), and Swachh
Bharat Mission 2.0, the massive

program targets severe utility
deficits, including a daily ur-
ban water shortage of 762 mil-
lion litres per day (MLD).

Highlighting the vision be-
hind the digital intervention, S
Suresh Kumar, Principal Secre-
tary, Municipal Administration
and Urban Development De-
partment, observed that urban
water security cannot be
achieved merely by sanction-
ing projects or creating isolated
assets.

He stated that every compo-
nent—from source to house-
hold tap—must function as one
integrated system, with the
government’s focus anchored
on converting public invest-
ment into reliable, measurable
service delivery for its 173.5
lakh urban citizens.

As Suresh Kumar noted,
large civil engineering projects

Govt sanctions 91.38 acres
for Google AI Hub Logistics

USHA PERI @ Visakhapatnam

THE State government has ap-
proved the allotment of 91.38
acres at Kanamam village in
Anandapuram mandal of Visa-
khapatnam district for the de-
velopment of a logistics and
light industrial park to support
the warehousing and storage
requirements of Google’s pro-
posed India AI Hub in
Visakhapatnam.

The land has been allotted to
Ecobox Industrial AssetIV Pri-
vate Limited at ¥55 lakh per
acre. The project envisages an
investment of ¥1,008 crore and
is expected to generate around
5,000 jobs.

The government noted that
Google had identified Ecobox,
through Logicap Holdings, as
its preferred development part-
ner for the logistics infrastruc-
ture required for the AI Hub.

Subject to the execution of
final agreements, Google plans
to utilise the industrial park in
phases to meet the warehous-
ing, logistics and service re-

&

Handloom Exhibition-cum- Sale 2026 organised by the
Department of Handlooms and Textiles commenced in

New Delhi on Sunday | express

AP Handlooms
Expo-cum-sale-26

quirements of the proposed
data centre campus.

The order grants Google the
first right of refusal to pur-
chase all or part of the site and
facilities after they become
operational.

If the company does not re-
quire facilities planned in sub-
sequent phases, Ecobox may
lease or sell the remaining
space to third parties in accord-
ance with the approved land
use. The government has also
approved the use of about five
to seven acres within the
project for networking and con-
nectivity infrastructure to sup-
port the broader data centre
ecosystem.

The proposed logistics and
light industrial park will have
a total built-up area of 19.45
lakh sq. ft. across 44.65 acres.

It will comprise three ware-
house blocks, a light manufac-
turing unit, and an administra-
tive building.

The three warehouse blocks
will together provide 14.68 lakh
sq. ft. of built-up space, while

[

the project will also include a
2.42 lakh sq. ft. light manufac-
turing block, a 1.90 lakh sq. ft.
facility for data centre and al-
lied activities, and a 45,000 sq.
ft. administrative building.

The proposal received clear-
ance from the State Investment
Promotion Board (SIPB) follow-
ing the recommendations of
the State Investment Promo-
tion Committee (SIPC).

The government has directed
the Visakhapatnam Metropoli-
tan Region Development Au-
thority (VMRDA) to develop a
24-metre-wide master plan road
to the site.

The logistics park forms part
of the ecosystem being devel-
oped for Google’s proposed $15-
billion India AI Hub in
Visakhapatnam.

Planned with a 1-gigawatt
data centre capacity and spread
across nearly 600 acres across
three locations in Visakhapat-
nam and Anakapalli, the
project is being developed with
infrastructure partners Adani-
ConneX and Nxtra by Airtel.

- EXPRESS READ

APSEB Engineers Association annual
meet concludes in Rajamahendravaram

Vijayawada: The Annual General Body Meeting (AGM)
of the APSEB Engineers Association concluded
successfully on Sunday at Rajamahendravaram. The
Association welcomed the government’s decision to
issue a recruitment notification for 629 Assistant
Executive Engineer (AEE) posts across state power
utilities. Members appreciated government’s deicision.

Kerala to launch green energy roadmap

Vijayawada: Replicating the highly successful public
utility energy models pioneered in AP, the Kerala
government is set to partner with Energy Efficiency
Services Limited (EESL) to launch an ambitious green
energy roadmap. The state plans to emulate the
benchmark AP-EESL framework—nationally recognised
for slashing administrative power costs—to anchor its
own transition toward carbon neutrality.

frequently suffer from the
“weakest-link problem,” where
a network that is physically 95
per cent complete remains non-
functional because a single

component—such as a pending
railway or national highway
clearance—stalls the entire
line.

The OWMS eliminates this
vulnerability by deconstruct-
ing complex projects into track-
able sub-components, enabling
senior officials to isolate criti-
cal-path bottlenecks from rou-

tine construction variables.
The Principal Secretary ex-
plained that the platform is de-
signed to be a decision-support
and problem-resolution mecha-

STRICT TWO-TIER VERIFICATION

Data provided by Online Works Monitoring System (OWMS)
undergoes a strict two-tier verification workflow where supervisory
authorities validate submission before they enter official records,
ensuring alignment between digital reports and physical progress
of the works undertaken by the municipal department

nism, allowing the administra-
tion to pinpoint specific delays,
assign responsibility, intervene
effectively, and track issues to
closure.

To guarantee data integrity,
the department has shortened
the reporting chain via a dedi-
cated mobile application for
field engineers.

Moving away from manual,
retrospective paper trails,
project progress is captured di-
rectly from work sites accom-
panied by real-time photo-
graphic evidence.

This data undergoes a strict
two-tier verification workflow
where supervisory authorities
validate submissions before
they enter official records, en-
suring alignment between dig-
ital reports and physical
progress.

Beyond civil works, the
OWMS actively resolves admin-
istrative bottlenecks like forest
clearances, land disputes, and
utility shifting. Suresh Kumar
observed that monitoring
should support field teams
rather than serve as a fault-
finding exercise, helping engi-
neers secure statutory deci-
sions quickly rather than

merely recording delays.

This digital workflow also
covers financial processing,
shifting project billing to an on-
line system that slashes the
processing cycle from 25 days to
a single week, stabilising con-
tractor cash flows.

Complementing the rollout,
the state has initiated compre-
hensive, multi-tiered capacity-
building programs from grass-
roots field functionaries to
senior project managers.
Suresh Kumar stated that a dig-
ital platform can succeed only
when every official under-
stands how to use data to im-
prove delivery.

By structurally aligning
field-level evidence, the system
ensures that infrastructure in-
vestments transition into de-
pendable public services for
urban population.

a'::i"'ﬁf

1. Name of the works -

Total No. of works. -

Estimated Cost. -

Class of Contractor -

Period of completion -

Date & time of Availability of :-

Bid Document in the Portal for

online bidding.

7. Last date/Time for receipt of :-
Bid only in ONLINE.

8. Date and place of Opening of :-
Technical Bid.

9. Date/ Time of Opening of Fi- :-
nancial Bid

10. Date of Transparent Lottery (if :-
cases arise).

11. Name & Address of the Officer :-

Inviting the Bid.

0IPR- 32001/323417/1/26-27/0004

GOVERNMENT OF ODISHA, DEPARTMENT OF WATER
RESOURCES, OFFICE OF THE ADDITIONAL CHIEF ENGINEER,
BALANGIR MINOR IRRIGATION CIRCLE, BALANGIR

e-Procurement Notice

Bid Identification No: BMIC-BLGR/02/2026-27

N0.32001/534/2627 : The Chief Engineer, Balangir M.| Circle, Balangir on behalf of Hon’ble
Governor of Odisha invites percentage rate bids in Double cover only through ONLINE mode for
the Construction of works detailed in the table from “B & A” Class Contractors registered with the
State Government and contractors of equivalent Grade/Class registered with Central Government
/M.E.S/Railways for execution of civil works on production of definite proof from the appropriate
authority. The bidders may submit bids for any or all of the following works.

Civil Construction works under M.I. Division, Balangir for
the year 2026-27

06(Six) Nos.

Varies from Rs. 100.41 lakh to 122.76 lakh (Approximately)
Class “B & A"

Refer DTCN

From 13.07.2026 at 10.00 A.M. to 22.07.2026 up to 5.00
PM.

22.07.2026 up to 5.00 PM.

23.07.2026 at 11.00 AM. at Office of the Additional
Chief Engineer, Balangir M.|, Circle, Balangir.

To be intimated through website/E-mail after evaluation
of Technical Bid.

To be intimated through website/E-mail after evaluation
of Financial Bid.

Office of the Additional Chief Engineer, Balangir M.I
Circle, Balangir, Near Sub-Collector Office, Women’s
College Chowk, Dist. -Balangir, Pin-767001, E-mail ID:-
acemichalangir2023@gmail.com

Further details can be seen from the “e” Procurement Portal https://tendersodisha.gov.in

Sd/- Chief Engineer, Balangir M.1. Circle, Balangir

GOVERNMENT OF ODISHA, OFFICE OF THE CHIEF CONSTRUCTION

ENGINEER, CENTRAL RURAL WORKS CIRCLE, BHUBANESWAR
No. 3985 / Date:- 04.07.2026

“e” Procurement Notice for Road Works

: |Road Works under MMSY -Transferred Road Improvement Programme (MMSY
-TRIP) , MMSY-Improvement to Existing RD road & MMSY -CMRL for the year
| |2024-25, 2025-26 & 2026-27
| : |11 Nos. of Road works for the year 2024-25, 2025-26 & 2026-27
: | Varies from Rs.99.67 lakh to Rs.831.75 lakh

s 2 )
[

ﬁ."'
T

25001/713/2621
1. IName of the Work

|2. Total No. of works
|Estimated Cost of the work
{4. |Class of Contractor

'a) Estimated cost more than Rs. 20,00 -
lakh up to Rs. 3.00 Crores.

'h) Estimated cost more than Rs. 1.00|
Crore up to Rs. 20.00 Crores.

c) Estimated cost more than Rs. 6.00]
Crore up to Rs. 50.00 Crores.

|d) Estimated cost more than Rs. 20.00|

._UJ.

|B Class (of Odisha PWD) or relevant class of other licensing authorities
|A Class (of Odisha PWD) or relevant class of other licensing authorities
'Special Class (of Odisha PWD) or relevant class of other licensing authorities j

'Super Class (of Odisha PWD) or relevant class of other licensing authorities 1

| | Crores. [ |
{5. |Period of completion | : |As mentioned in Column-7 of Annexure
|6. |Offered rates by bidder : | The offered rate by the contractor shall be excluding GST

7. |Other details

Bid Identifica- | Availability of Tender on-line for bidding | Date & Time of opening of tender

| tonNo. T Fom | To | Technical Bid | Financial Bid |

¥ 1 . 2 . 3 . 4 . 5 . 6 4
Chief Construction Engineer, Central | Tender- Online- |  17.07.2026 at | 29.07.2026 Upto | 30.07.2026 | To be intimated

| Rural Works Circle, Bhubaneswar | C.C.110f2026 |  11.00 AM 5.00 PM at11.00AM |  lateron |

Further details can be seen from the web site www.tendersodisha.gov.in
OIPR- 25001/25082/1/26-27/0011  Sd/- Chief Construction Engineer, Central Rural Works Circle, Bhubaneswar

Procurement Officer

FORM B PUBLIC ANNOUNCEMENT

fRepulsdion 12 of the [nsafvency and Bankragiey Bosed of il
il iquidation Process) Repalstiaws, 2006

[ FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/5. SHRUTHI MILK PRODUCTS PRIVATE LTD

o incomporated frogpstend

[ 5100, PARTICULARS | DETAILS
1 | Meme of corporate debsor Shruthi Milk Prodiscts Private Lireted
2 | Date of icarporation of companste delitor (03, 0e3. 2004
1 Authority under which corporate debior ROC Chennal

4 | Corporate identiy Mo, of conporate debtor

CIM-LN SE00TN 008 TCOGERE T

(22

debtor

Adidress of tha registered office and
prircgpal office (¥ e of coparate

Aegd Address : 18 Velisar Street,
dmbattur, Chermai-&0 0058
Principal Address ; DND
4-2196¢1, Bangalore Bypiss Road,
Opp. to District Police Training
Cender Chittoor — 517 1208

Oate ol clegiae of Issolvency
Hesoiutinn Frocess

3,07 2020

corporale debio

Ligudation eamimencemenl date ol

03, 07 . 2026 | Order Upfeaded
i MGLY an 10,07 20261

Mame anl regrsiealion nurmiér ol the
renlveney prolessional seling as Squidabor

K. Raghavesdran, B Lain, FLA, CEA,
BELIPA-ODIAP-FODZ11 /200 7- TE&10411

as regsinted with the Eoard

Address and g-mail of the Bguidataor,

Flat tea 3, Dhnvatara &porimonts
241, Or, Rajandraprasad Aoacl
Talahad, Cosmbators - G401 2,

E mail: ragasvcadigmail. com

o

Addmss and n-mail tn ba used for
conmspandence with the liguidator

Flat Ko, 3, Dhrvatara &parimants,
F41, Dr. Rajendra Prasad Ramd,
Fatabsd, Cosrmbatore - BA1012,

E mail: shruthimilk.ibc @@ gmasil com

11 | L=kt date dor suliissasn of clamns

01,053, 2026

iterm Mo, 10,

Hedice & hersby ghéan that the Metonal Compary Laws Triunad Chennal Banch-ll has andersd the
commencement of igusdation of s, Shrwthi Milk Products Privete Limdted on 03,07, 5026

The atakeholders of Mys. Shruthi Milk Products Private Limited are hereby called upon to susimed
therr claims with proof on or befons 01,08, 2026, 1o the ligwdater af the address mentioned agairs

The financial crediiors shall submit their claims with proat by electronic means only. Al oiher
creditors may submit the claims with theproof n person, by post or by eectronic means
Sutbmession of falsa or mésleading proof of ciaims shall atiract penaltiss

FEDBANK FINANCIAL SERVICES LTD. AUCTION NOTICE

This is to inform the public at large that FEDBANK FINANCIAL SERVICES LTD. has decided to conduct Auction of
Gold ornaments belonging to accounts (mentioned below) which are NPA (Non-performing Asset) or margin
breach account/s or any account/s falling into the loan recall clause as specified in the terms & condition of the
Loan. The Auction would be held as per the schedule provided below:

| District auction date : 23/07/2026 Online auction date : 24/07/2026

Base Branch - AMALAPURAM - Contact: 9949595993 District - AMALAPURAM - Contact: 9949595993
FEDGL05820000023 Base Branch - Anantapur - Contact: 9966726566 District - Anantapur - Contact:
9966726566 FEDGL01010007563 Base Branch - APSARA CIRCLE - Contact: 9703677223 District - APSARA
CIRCLE - Contact: 9703677223 FEDGL02020011132, 011155 Base Branch - ARUNDALPET - Contact: 9966213964
District - ARUNDALPET - Contact: 9966213964 FEDGL00170009318 Base Branch - BADVEL - Contact:
9441380394 District - APSARA CIRCLE - Contact: 9703677223 FEDGL02040014218, 014808 Base Branch
- Bhimavaram - Contact: 9666566116 District - Devi chowk - Contact: 7993945828 FEDGL00490004105
Base Branch - Danavaipeta - Contact: 9885765764 District - Devi chowk - Contact: 7993945828
FEDGL0O0500004506 Base Branch - GANDHI NAGAR - Contact: 8008093133 District - Gandhi nagar - Contact:
8008093133 FEDGL02200012823, 012945 Base Branch - Kadiri - Contact: 9989626635 District - Anantapur
- Contact: 9966726566 FEDGL00970010938, 011040, 011045, 011057, 011078, 011170, 011176, 011205,
011232, 011267, 011318, 011364, 011463, 011464, 011500, 011526, 011829, 011964, 011977, 011980,
012002, 012113, 012200, 012339, 012487, 012509, 012688, 012827, 012899, 012980, 013387, 013682 Base
Branch - Kothakota - Contact: 9959838464 District - SUNDARAYYAR STREET CHITTOR - Contact: 9550134434
FEDGL04020011660 Base Branch - Kuppam - Contact: 8185020884 District - SUNDARAYYAR STREET CHITTOR
- Contact: 9550134434 FEDGL05780000023 Base Branch - Kurnool - Contact: 9989887539 District - Kurnool -
Contact: 9989887539 FEDGL01200007332, 007601, 007634 Base Branch - Madanapalli - Contact: 9052929628
District - SUNDARAYYAR STREET CHITTOR - Contact: 9550134434 FEDGL04010010646 Base Branch - MVP
COLONY - Contact: 9666142766 District - Akkayyapalem - Contact: 9502914968 FEDGL00330007664,
008365, 008625, 008796 Base Branch - NARSARAOPET - Contact: 8099993661 District - ARUNDALPET
- Contact: 9966213964 FEDGL00100015107 Base Branch - ONGOLE - Contact: 8074535367 District -
ARUNDALPET - Contact: 9966213964 FEDGL02190010745 Base Branch - Palamaner - Contact: 7780791473
District - SUNDARAYYAR STREET CHITTOR - Contact: 9550134434 FEDGL01220010829, 012598, 012921,
013045 Base Branch - PULIVENDULA - Contact: 9052613337 District - APSARA CIRCLE - Contact: 9703677223

FEDGL02030020772, 020802, 021028 Base Branch - SEETHAMMADARA - Contact: 9177760327
District Akkayyapalem - Contact: 9502914968 FEDGL02240010254 Base Branch
- Srikakulam Contact: 9553031389  District Srikakulam Contact: 9553031389

FEDGL04850003219, 003686 Base Branch - SUNDARAYYAR STREET CHITTOR - Contact: 9550134434
District - SUNDARAYYAR STREET CHITTOR - Contact: 9550134434 FEDGL0O0080007540 Base Branch -
TIRUMALA - Contact: 9966243154 District - SUNDARAYYAR STREET CHITTOR - Contact: 9550134434
FEDGL00090011358 Base Branch - VIZIANAGARAM - Contact: 8555035612 District - Akkayyapalem - Contact:

9502914968 FEDGL02250015705

Change in Venue or Date, if any, will be displayed on our Website https://www.fedfina.com/gold-loan/special-
sections/auction-venue/. Customer who want to release their ornaments shall visit any of the above branch/
es or contact at the number mentioned above on/or before auction Date subject to the terms and condition
applicable. Auction will be conducted at respective Districts. In case the auction does not get completed on the
given date due to any reasons, the auction in respect thereto shall be conducted on subsequent working days
at district level as per above schedule. This would continue till the auction process is over. On failure of the first
offline auction at District level, auction will also be initiated through the E-auction platforms of SAMIL https://
gold.samil.in and/or e-Procurement Technologies Ltd. (AuctionTiger) - https://egold.auctiontiger.net/.

All participating bidders will be intimated subsequently with respect to acceptance or rejection of bids submitted
by them.

R. Raghavendran B, Com, FGA, CISA,

Dated : 13.07.2026
Place : ANDHRA PRADESH

For, sdl- Authorised Signatory
Fedbank Financial Services Ltd.,

begins in New Delhi

EXPRESS NEWS SERVICE @ Vijayawada
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[Jate- - 13072026
Place | Colmbatore

PUEBLIC NOTICE

ReMew Vyoman Power Private Limited
MOTICE TO PUBLIC FOR CHARGING OF 33kv line
between ChinnapodillaRenew Vyoman Power Pvt. Led,
PS5 to Feederl, Feeder?, Feeder3, Feeder 5, Feeder
6, Feeder 7, Feeder 8.

Motice is hereby gdiven to public that M/s ReMew
Woman Power Private Limited has constructed PSS
Line from Chinnapodillato Feeder 1, Feeder 2, Feeder
3, Feeder 5, Feeder b, Feeder 7, Feeder B Is passing
through, over, around and bebween the Ffollowing

ANDHRA Pradesh has showcased its vibrant
handloom heritage with the inauguration of
the “Handloom Exhibition-cum-Sale 2026” at
AP Bhavan, New Delhi.

The exhibition, organised by the Depart-
ment of Handlooms and Textiles, Govern-
ment of Andhra Pradesh, was inaugurated
on Sunday by Arja Srikanth, Special Com-

POSSESSION NOTICE

Whereas, the undersigned being the Authosized Officer of Asset Reconstruction Company {Indiz) Limited acting inits capacity as Trustes of Arcll—Trust-2026—011 ("Arcil” under the Securilisation and Recanastruction

of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) {"said Act”) and in exercise of powers conferred under Section 13 (12) of the =aid Act read with Rule 3 of the Security Interest

iEnforcemant) Rules, 2002 (“5aid Auies”) calling ugon the following borrower 10 rapay tha amount mentioned against their respactive name together withintarast rates thereon at the applicabde rates mentionad inthe

said notices within 60 days from the date of receipt of the sasd notice

And whereas, the sald * Original Lander® has unconditionally and irrevacably assigned, transterred and released in lavour of the Asset Reconstruction Compan, g“.{JEIJ Ltd. (Arcil), In our capacity as the sole Trustee of
Arcil = Trust -2026 = 011" all = rights, titile and inferest | inthe financial asseis along with the enderlying securities, interms of section 5 of the SARFAES] Act, 2002 vide Assignment Agraement dated 09/05/2025.

Villages, Town and Cities of Andhra Pradesh PSS ’ : ; ,
missioner, AP Bhavan, along with Rama Rao, (Village- Chinnapodilla,Mandal - Pespully, District - rﬁqu Loan Mo Hame of the Borrower/Martagager/ Quistanding Due uﬂ%lgtﬁcgm Pnnsggjﬂr;rm F'nTsﬂa'i :I??ilm Diescription of Secured Assels
Additional Commissioner, and Venkata Ra- Nandyala& Kurnool) around 52 KMs. - _ Chiaramr - - " : —
mana, Deputy Commissioner. The event will | |Details of feeder's villages. m‘nﬁ > H'f::“* H'g_‘;f}" ‘BEHHEHIEH} % 56830014/~ | 30/0%/2026| 09-07-2026 | Symboic | Chittoor District. Punganur Sub Devision, Punganur Mandal M P P Palem Pall
continue for eight days, till July 19, 2026. ReNew Feerer 1-Xalachatia, Kandamakuntia, Chennampall Ll 30/01/2028 | Group. Palem Pail Grama Panchayal. Palem Pl Grama Basth. Door No. 2-31
The state, home to 1,77,447 handloom weav- ReNew Feeder 2-Kalachatla, Peddapodilla Fcc House :s..wn.: 7 2/2 and bounded as fuc:nws: Marth: Huad.S.-:-.ﬁh: Wacant Site
ers, is renowned for its rich cultural legacy ReNew Feeder 3-Kathaburuju,Peddapadita, Kothakota, Ot Saraswatharmma East House Of Shakesla West: House O Sabjahan
in hand-woven fabrics. PEMETEACT 7 FERR A . - : , T = = R 7 :
. . . e . . ReMNew Feeder 6 -Peddapodilla, Kothaburuju 2| 024158 Mr,Ms. Ratnala Devid (Borrower) 1117 58023~ | 13/03/2026 | 00-07-2026 | Symboks | All Thal Fiece And Parcel Of Land Measuring An Extent Of 1091.97 Sq Pt More Or
_ Each district contributes dlstlncjclve varie- ReNew Feeder 7 - Kothaburuju, Chennampall, Peddapodita MLODB3T | Mir,/Ms. Ratnala Shalini (Co Borrower) N 1%%%? 5 Lass, Beanng Door No, 3-20, Reo House, 5 No, 421, Situated At Jalalpur Road,
ties, with 35 handloom products identified | |paey Feader B - Chinnapodilla, Kadamakuntala, Chernampall b A Madanapalle Sub Division District- Annayamma, Kothaplle Panchayet,
under the “One District One Product | |yhis pss and Line will be electrified/charged at 33 kv Madanapalle Grama Manjara Near Shanti Puram 517325 and bounded as follows
(ODOP)” initiative. Iconic weaves such as Up- Side anyday on or after 13-07-2026 date Waorth: Other Agriculture LandSouth; RoadEast; House OF MagarajuWest: House O
pada Jamdhani Sarees, Mangalagiri Sarees, Therefore, all are informed not to chmb on the Jeyaraju

towers or get in contact ‘with the towers, towerparts
and conductors etc. Coming in contact with the Pole
and conduchors may cause fatal accident. The public
I hereby intmated not to indulge in any of abowe
acts and - also prevent others from carrying out such
acts, in onrder ko prevent any accidents.

The 33KV Line should be considerad electrified / charged
an of any day after 13-07-2026 date, AP are hereby
informed that M/s Renew Vyoman Power Private Limited
will not be responsible for any accident/damaage /koss 1o
the life, Wivestock and material/property arising due to
the vinlation of safety norms by any persan.

Venkatagiri Sarees, and Dharmavaram Silk
Sarees & Pavadas have earned Geographical
Indication (GI) recognition, reflecting And-
hra Pradesh’s artistic traditions.

The exhibition features a wide range of
fabrics including Ponduru Khadi Sarees &
Shirting, Vizianagaram Lungies, Konaseema
Cotton Sarees, Pedana Kalamkari Sarees,
Bandar Sarees, Yemmiganur Bed Sheets, and
Kodumuru Gadwal Sarees, among others.

The officials said Andhra Pradesh is par-
ticipating in “Bharat Tex 2026 — A Global Tex-
tile Expo” to promote international partner-
ships and B2B opportunities.

With furtherinferest as applicable, Incidenial expences. costs, charges elc. imcurrad 1l date of payment and! or realisation,

However since the Borrawers mentioned hevgin above have failed to repay the amounts dug, noticeis hergby given to the Borrowers mantioned hergin above in particelas and in pobiss in general that the Authonsed OMicer
of ARCIL have taken possassion of the properties’ Secired Assets described hargin above in exercise of powers conferred on him undar section 13(4) of the said Act read with Fule 8 of the zaid rules on the dates
mentionad above.

[he Borrower mentioned herainabove in parlicular and the pubks in ganeral are heraby cautioned not to deal with the aloresaid propertes Sacured Assels and any dealings with tha sasd properties/ Seourad Assels will
b subject to thecharge of Asset Reconstruction Company {India) Limited. For the abowa said amount with interest and expenses theraon,

The Borrowers atienfion |5 invited to provisions of sub- sectionid) of Section 13 o the Act, in respect of the teme availabds, Io redeem the secured assats

Date: 13-07-2026
Place: Madana Pale- AP

S0/-, Aharised Offices
Faor &sset Reconstruction Company [India) Limitad
[Trustea of Arcil — Trust -2026 - 011)

ASSET RECONSTRUCTION COMPANY (INDIA) LTD.

L
'ﬁk]"c | | CIN: US5999MH2002PLE 134864 Website: www.arcil.co,in
ramec anc REGISTERED OFFICE: The Buby, 1010 Fioor, 28 Senapati Bapat Marg, Dadar (West), Mumbal- 400028, Tel: +91 2266581300

epaper.newindtanMs.mm . ..‘ .

Manager [33Kv line)
Office Address: RENEW YWWOMAN POWER PVT, LTD,
Sy Mos, 320-1 & 320-2, Peapully Main Road,

Kalachetla, Nandyal, Andhra Pradesh, 518221
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CHENNAI | TUESDAY, 14 JULY 2026 Business Standard

/A hol CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
%// C ola Corporate office: Chola Crest, Super B, C54 & C55, 4, Thiru Vi Ka Industrial Estate,
Guindy, Chennai-600 032

Possession Notice [(Appendix IV) Under Rule 8 (1)]

WHEREAS the undersigned being the Authorised Officer of M/s. Cholamandalam Investment And Finance Company Limited, under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of powers
conferred under Section 13(12) read with Rules 3 of the Security Interest [Enforcement] Rules, 2002 issued Demand Notices dated mentioned
below under Section 13(2) of the said Act calling upon you being the borrowers (names and addressses mentioned below) to repay the amount
mentioned in the said notice and interest thereon within 60 days from the date of receipt of the said notice. The borrowers mentioned herein below
having failed to repay the amount, notice is hereby given to the borrowers mentioned herein below and the public in general that the undersigned
has taken possession of the property described herein below in exercise of powers conferred on me under sub-section (4) Section 13 of the Act
read with Rule 8 of the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned here in above in particular and the publicin general
are hereby cautioned not to deal with said property and dealings with the property will be subject to the charge of M/s. Cholamandalam
Investment And Finance Company Limited for an amount as mentioned herein under and interest thereon. The borrower's attention is invited to
provisions of sub-section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets.

Enter a better life

NAME AND ADDRESS w 2 S 0/S. AMT. DESCRIPTION OF DATE OF
OF BORROWER/S & : ‘E‘ = THE IMMOVABLE POSSESSION
LOAN/AC No. S PROPERTY
Loan Alc No. LAP1VPM000055426 © Rs. 2043976/- | Survey No./Extent Sr.No. 126/2. 0.09.5 Ares In Which =
& LAP5VPM000104545 § (Rupees Twenty | 0.04 Cent (Or) 1744 Sq. Ft (Or) 162 Sq. Mtr (As Per 80
1. Mr/Mrs. GOPAL VEERAMANI 3 Lakhs Forty Three | Present Subtivision No.126/24) As per Revenue 8P
(alias) Veeramani G S Thousand Nine | Record Sr.No.126/2. 0.09.5 Ares In Which 0.04 Cent S »
2. Mr/Mrs. AMBIGA (alias) Hundred Seventy | (Or) 1744 Sq. Ft (Or) 162 Sq. Mtr (As Per Present 28
Ambiga S Six Only) as on | Subtivision No. 126/24) Total land Extent & building e
3. Mr/Mrs. RAMASAMI GOPAL 30-04-2026 area or building to be constructed thereon on the

(alias) Gopal R

At : NO.137/A CHETTI THERU,,
PERIYASEVALAI, TEMPLE,
Tirukkoyilur, TAMIL NADU -
607209

Also At : 137/A, SF.NO.126/2,
PERIYASEVALAI, VILLUPURAM
DIST TEMPLE Govt Hr, Sec School,
Tirukkoyilur 607209

said land. In Which 0.04 Cent (Or) 1744 Sq. Ft (Or) 162
Sq. Mtr (As Per Present Subdivision No.126/2A) With
Building Location like name of the pLakhse, village,
city, registration, sub-district etc. In Villupuram Rd.,
Thiruvennainallur Sub Registry. Periyasevalai
Village, Re Boundaries for 1744 Sq.ft Sq.ft OR 162
sq.mtr of land together with building thereon
Boundaries: North Of: Cuddalore To Chittur Road
West Of Kanniyammal & Durai Property, East Of:
PathWay. South Of Pathway To Primary Agriculture
Co-Operative Bank

Place : Villupuram
Date : 08-07-2026

SD/- AUTHORISED OFFICER,
CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

MUTHOOT HOUSING FINANCE COMPANY LIMITED

Registered Office: TC NO.14/2074-7, Muthoot Centre, Punnen Road, Thiruvananthapuram - 695 034,

th CIN NO - U65922KL2010PLC025624. Corporate Office: 12/A 01, 13th floor, Parinee Crescenzo,
muthoot Plot No. C38 & C39, Bandra Kurla Complex-G block (East), Mumbai-400051 TEL. NO: 022-62728517,
HOUSING FINANCE Email Id: authorised.officer@muthoot.com

rrl

APPENDIX -IV [Rule 8(1)] Possession Notice (For Inmovable Property)

Whereas The undersigned being the Authorized Officer of the Muthoot Housing Finance Company Ltd., under the Securitisation And
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (ACT NO.54 OF 2002) and in exercise of powers
conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice to below
mentioned Borrower/s / Guarantor/s. After completion of 60 days from date of receipt of the said notice, The Borrower/s / Guarantor/s having
failed to repay the amount, notice is hereby given to the Borrower/s / Guarantor/s and the public in general that the undersigned has taken
Physical Possession of the property described herein below in exercise of powers conferred on them under section 13(4) of the said Act
read with Rule 8 of the said Rules on this.

Sr. LAN / Name of Borrower / Date of Demand Total O/s Amount (Rs.) Date of
No/| Co-Borrower / Guarantor notice Future Interest Applicable | Possession
LAN No. MHFLCONDIN000005019272 Rs.5,90,401.47/- as on
1 1 Reja J, 2. Kulanthai Therase 30-August-2025 | o0 A ust-2025 07-July-2026

Description of Secured Asset(s) Immovable Property (ies) ALL THAT PIECE AND PARCEL OF THE LAND AND BUILDING COMPRISED
IN'S.NO.538/15 OF 0.43.00ARES OF 1ACRE 06 CENTS IN WHICH ON THE EASTERN SIDE OF 0.14% CENTS IN WHICH ON THE SOUTH
SIDE OF THE HOUSE SITE, SITUATED AT, SINTHALAKUNDU VILLAGE, DINDUGAL WEST TALUK, DINDUGAL DISTRICT, WITHIN THE
SUB-REGISTRATION DISTRICT OF DINDUGAL JOINT Il AND THE REGISTRATION DISTRICT OF DINDUGUL DISTRICT MEASURING
WITHAN EXTENT OF 14827 SQ.FT.OR 137.71 SQ.MT., BOUNDED BY:- EAST: PROPERTY OF SANTHIYAGU. WEST : 13 FEET BREADTH
NORTH SOUTH COMMON PATHWAY. NORTH : PROPERTY OF SELVAM. SOUTH : PROPERTY OF ARULANANDAM. EAST TO WEST ON
THE NORTHERN SIDE : 38 FT. EAST TO WEST ON THE SOUTHERN SIDE : 39 FT. NORTH TO SOUTH ON THE EASTERN SIDE : 38 FT.
NORTHTO SOUTHON THE WESTERN SIDE : 39 FT. MEASURING WITHAN EXTENT OF 1482%.SQ.FT.OR 137.71 SQ.MT,

LAN No. 11126104612, 1. Rosemary Arockiadoss Rs.4,05,066.33/- as on

2. Arockiadoss Muthu, 3. Muthumani Arockiadoss 18-August-2025 13-August-2025

07-July-2026

Description of Secured Asset(s) /Immovable Property (ies) ALL THAT PIECE AND PARCEL OF THE LAND AND BUILDING
COMPRISED IN T.S.N0.1089/3, WARD NO.6, BLOCK NO.21, SITUATED AT, DOOR NO.27-A, ST.XAVIER STREET, DINDUGUL TOWN,
DINDUGUL DISTRICT, WITHIN THE SUB-REGISTRATION DISTRICT OF NAGALNAYAKKENPATTY AND THE REGISTRATION
DISTRICT OF DINDUGUL, BOUNDED BY:- EAST : 6 FEET BREADTH NORTH SOUTH LANE. WEST : HOUSE OF RAJU. NORTH :
PROPERTY OF AROKIASAMY. SOUTH : PROPERTY OF GANAPRAKASAM. EAST TO WEST ON THE NORTHERN SIDE : 28 FT. EAST
TO WEST ON THE SOUTHERN SIDE : 28" FT. NORTH TO SOUTH ON THE EASTERN SIDE : 12 FT. NORTH TO SOUTH ON THE
WESTERN SIDE : 11%2 FT. MEASURING WITHAN EXTENT OF 330% SQ.FT.,(30.70 SQ.MT.,)

The Borrower/s / Guarantor/s in particular and the public in general is hereby cautioned not to deal with the property and any dealings with
the property will be subject to the charge of the Muthoot Housing Finance Company Limited, for an above mentioned demanded amount and
further interest thereon.

Place: Tamil Nadu, Date: 14 July, 2026 Sd/- Authorised Officer - For Muthoot Housing Finance Company Limited

CFM Asset Reconstruction Private Limited

A

APPENDIX IV

POSSESSION NOTICE

(For immovable property)

Corporate Office: 1st Floor, Wakefield House, Sprott Road, Ballard East, Mumbai - 400038

READ WITH RULE 8 (1)

WHEREAS, The undersigned being the Authorized Officer of CFM Asset Reconstruction Private Limited (Acting in its capacity as CFMARC TRUST - 188
under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of powers
conferred under Section 13(12), 13(2) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice, to repay the amount
mentioned in the notice within 60 days from the date of receipt of the said notice. Further, The Hiranandani Financial Services Pvt. Ltd.
rights, title and interest of the entire outstanding debt of above loan account along with underlying securities in favor of CFM Asset Reconstruction Private
Limited vide an Assignment Agreement dated 30-08-2025 entered between The Hiranandani Financial Services Pvt. Ltd. and CFM Asset Reconstruction
Private Limited under the provisions of Section 5 of SARFAESI Act 2002. The Details of the Parties along with Mortgaged Property Possession taken by the

, has assigned all its

CORRIGENDUM

OFFICE OF THE LIQUIDATOR
M/s.SHRUTHI MILK PRODUCTS PRIVATE LIMITED (Under Liquidation)
Regd Address: 18 Vellalar Street Ambattur, Chennai, Tamil Nadu - 600058
Principal Address: D.NO: 4-2198/1, Bangalore Bypass Road, Opposite to District Police Training Center,
Chittoor, Andhrapradesh — 517128 | Phone :0422-2492454 | Email: shruthimilk.ibc@gmail.com

CORRIGENDUM TO THE FORM B PUBLISHED ON 13.07.2026.
This is to inform the General Public that Form B Public Announcement was published
on 13.07.2026 in Chennai Editions of Business Standard & The Hindu (Tamil) and
Chittoor Editions of New Indian Express & Andhra Prabha Publications inviting Claims
from all the Stakeholders.

In the Form B Public Announcement (Under Sr.No.11) the last date for Submission of
Claim shall be read as 17.07.2026 as per Amended Regulations.

FEDBANK FINANCIAL SERVICES LTD.

Registered office : Unit No.: 1101, 11th Floor, Cignus, Plot No. 71 A, Powai, Paspoli,
Mumbai - 400087

POSSESSION NOTICE

Whereas, The undersigned being the Authorized Officer of Fedbank Financial
Services Ltd. under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of the
powers conferred under section 13 (12) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a demand notice dated 12/11/2025 calling upon
the Borrower, Mortgagor, Co-Borrower(s) and Guarantor:- (1) SELLADURAI T
(Borrower); (2) MARIYAMMAL S (Co - Borrower); to repay the amount
mentioned in the said notice being Rs. 2054675/- (Rupees Twenty Lac Fifty Four
Thousand Six Hundred Seventy Five Only) as on 12/11/2025 in Loan Account
No. FEDPALOHL0509408 together with further interest thereon at the contractual
rate plus all costs charges and incidental expenses etc. within 60 days from the date
of receipt of the said demand notice.

The Borrower, Mortgagor, Co-Borrower(s) and Guarantor mentioned hereinabove
having failed to repay the above said amount within the specific period, notice is
hereby given to the Borrower, Mortgagor, Co-Borrower(s), Guarantor and the public
in general that the undersigned Authorised officer has taken PHYSICAL
POSSESSION of the property described herein below in exercise of powers
conferred on him under Section 13(4) of the SARFAESI Act read with Rule 8 of
Security Interest (Enforcement) Rules, 2002 on this the July 09th of the year 2026
The Borrower, Mortgagor, Co-Borrower(s) and Guarantor mentioned hereinabove
in particular and the public in general is/are hereby cautioned not to deal with the
following property and any dealings with the following property will be subject to the
charge of Fedbank Financial Services Ltd. for an amount Rs. 2054675/- (Rupees
Twenty Lac Fifty Four Thousand Six Hundred Seventy Five Only) as on
12/11/2025 in Loan Account No. FEDPALOHL0509408 together with further
interest thereon at the contractual rate plus all the costs charges and incidental
expenses etc.

The borrower’s attention is invited to sub-section (8) of Section 13 of the Act, in
respect of time available to redeem the secured assets.

Schedule-A
DESCRIPTION OF THE MORTGAGED PROPERTY

All Piece and Parcel of Mortgaged Property Bearing Tiruchirapalli District Ariyalur
Registration District, Upiliyapuram Sub Registration Office Thuraiyur Taluk,
Kottapalaiyam Village As Per Udr Kottaimedhu (East), Tamilnadu-621003, Natham
Survey No 394/3-937 1/4 Sq FtAs Per Udr Survey No 157/3 As Per Natham Nilavari
Thittam Survey No 210/20 -Hec 0.00.35 Ares And 210/21 - Hec 0.00.36 Ares
Totalling Hec 0.00.71 Ares Of Property With The Following.

Bounded By: East - Vadagiri Vagayara Property, West — North South Lane, North —
Periyannan Property, South — East West Street. Within These Four Boundaries
Measuring East West 31 1/2 Sq Feet On Both Sides North South 29 3/4 Ft On Both
Sides And Totalling 937 1/4 Sq Ft Of Property And The Building Constructed
Thereon With Eb Service Connection And Deposit With All Pathway And Easement
Rights. The Door No 1/235And The Eb Service Connection No 1522.

Bank, is given below :-

Stakeholders are requested to take note of the above and be informed accordingly.
R. RAGHAVENDRAN, B.Com, FCA., CISA.,

Place: -Trichy sd/- (Authorized Officer)
Date: -09-07-2026 Fedbank Financial Services Ltd

Mortgaged_Property : All That Piece And Parcel Of The Property Situated At Thiruvannamalai Registration District In Thiruvannamalai Joint 1 Sub
Registration District In Thiruvannamalai Taluk In Alagananthal Village In Survey No.76/4 New S.No.64/4, New Subdivision No.64/27 Of Lands With Building
Bounded As Follows, Boundaries : North: Vijayakumar Land, South: Ko,nankuppathan Land, East: Rajendran House, West: Road. Extents : North To South
Eastern Side 66 Feet, North To South Western Side 66 Feet, East To West Northern Side 23 1/2 Feet, East To West Southern Side 23 1/2 Feet. Total Extent Of
Document: 1551 Sq.Ft, In Witness Where Of The Borrowers Above Named Have Set Their Hands And Signed Name On 10Th March 2023 First Above Written.
The Borrowers having failed to repay the amount, notice is hereby given to the Borrowers and the public in general that the undersigned has taken Symbolic
possession of the property described herein above in exercise of powers conferred on him under Section 13 (4) of the said Act read with Rule 8 of the said
rules on the date as mentioned above in “Date of Possession” Column.

The Borrowers mentioned herein above in particular and the public in general is hereby cautioned not to deal with the property and any dealing with the
property will be subject to charge of CFM Asset Reconstruction Private Limited, for an amount as mention in this notice, along with future interest at
contractual rate and substitute interest, incidental expenses, costs and charges, etc. due w.e.f. the very next date of the status of outstanding amount date
showing in the above mention details, till the date of full repayment and / or realization. Further the borrower's attention invited to provisions of sub-section (8)
of section 13 of the Act, in respect of time available to redeem the secured assets.
Please note description of properties is as mentioned above.

Date : 14-07-2026

Place : CHENNAI

Authorised Officer, CFM Asset Reconstruction Private Limited
(Acting in its capacity as trustee of CFMARC TRUST - 188)

Name of Customer (Borrower(s) / Co-Borrower(s) Demand Notice Date Date of IBBI/IPA-001/IP-P00211/201718/10411

and Guarantor(s) / Partners / Mortgagor(s) and Amount in Rs. Possession Dated : 14.07.2026 Liquidator Shruthi Milk Products Private Limited.
" y " - - " Place : Coimbatore AFA Valid till 31.12.2026

Sirangeeve Furniture (Borrower), Thiresha S (Co-Borrower), |  Demand Notice Date : 19-03-2026, Rs. 509999/- (Rupees Five Lakhs | 1o 17 5906

Sirangeeve A (Co-Borrower), Loan Alc No. : 4375050101011973 Nine Thousand Nine Hundred Ninety Nine Only) as on 12-03-2026

POSSESSION NOTICE

Whereas, the undersigned being the Authorized Officer of Asset Reconstruction Company (India) Limited acting in its capacity as Trustee of Arcil - Trust -2026 — 011 (‘%\rc,il“}\underthe Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) (“said Act”) and in exercise of powers conferred under Section 13 (12) of the said Act read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 (“said Rules”) calling upon the following borrower to repay the amount mentioned against their respective name together with interest rates thereon at the applicable rates mentioned in the
said notices within 60 days from the date of receipt of the said notice.

And whereas, the said “ Original Lender” has unpondition.all%an.d irrevocably assigned, transferred and released in favour of the Asset Reconstruction Compar[l)y India) Ltd. (Arcil), in our capacity as the sole Trustee of
“Arcil—Trust-2026 — 011" all its rights, tittle and interest, in the financial assets along with the underlying securities, in terms of section 5 of the SARFAESI Act, 2002 vide Assignment Agreement dated 09/09/2025.

Sr. Loan No Name of the Borrower/Mortagager/ Outstanding Due Date of Date of Type of Description of Secured Assets
No, Guarantor Notice 13(2) | Possession | Possession
1| 02448B | Mr/Ms. Lakshmanan G (Borrower) %14,72,187.62/- | 18/12/2025| 11-07-2026 | Symbolic | The Property Admeasuring An Extent Of 616 Sq.Ft. Comprised In Survey
MLO01552 | Mr/Ms. Chitthayi Anaigoundar 6118202ﬂ 5 Number(S) Old No. 49/1, New No. 685/7, Situated In Thesavilakku(North) Village,
(Co Borrower) 05/12/2025 Within The Sub-Registration District Of Tharamangalam and bounded as follows:
Mr./Ms. Chitthayi Anaigoundar North: Ayyamperumal Property South: Kandhasamy Gounder Property East: Anai
(Co Borrower) Gounder Property West: Government Property
2| 0244SB Mr./Ms. Manojkumar Murugesan %9,12,834.57/- | 28/01/2026 | 11-07-2026 | Symbolic | All That Piece And Parcel Of Land And Building (If Any) Measuring 1076 Sqft.
MLO1282 | (Borrower) as on Bearing No. 11/13 Mettur, Pin Code - 636452, Salem, Tamilnadu. and bounded as
Mr./Ms. Samundeswari B (Co Borrower) 27/01/2026 follows: North: Ramesh PropertySouth: RoadEast: RoadWest: Jagan Property

With further interest as applicable, Incidental expences, costs, charges etc. incurred till date of payment and/ or realisation.

However since the Borrowers mentioned herein above have failed to repay the amounts due, notice is hereby given to the Borrowers mentioned herein above in particular and in public in general that the Authorised Officer
of ARCIL have taken possession of the properties/ Secured Assets described herein above in exercise of powers conferred on him under section 13(4) of the said Act read with Rule 8 of the said rules on the dates
mentioned above.

The Borrower mentioned hereinabove in particular and the public in general are hereby cautioned not to deal with the aforesaid properties/ Secured Assets and any dealings with the said properties/ Secured Assets will
be subjectto the charge of AssetReconstruction Company (India) Limited. For the above said amount with interest and expenses thereon.

The Borrowers attention is invited to provisions of sub- section(8) of Section 13 of the Act, in respect of the time available, to redeem the secured assets.

SD/-, Authorised Officer
For Asset Reconstruction Company (India) Limited
(Trustee of Arcil — Trust -2026 — 011)

. ASSET REGONSTRUGTION COMPANY (INDIA) LTD.

'A'I’C CIN: U65999MH2002PLC134884 Website: www.arcil.co.in
premier aic REGISTERED OFFICE: The Ruby, 10th Floor, 29 Senapati Bapat Marg, Dadar (West), Mumbai- 400028, Tel: +91 2266581300

Date: 14-07-2026
Place: Salem TN

POSSESSION NOTICE

Whereas, the undersigned being the Authorized Officer of Asset Reconstruction Company (India) Limited acting in its capacity as Trustee of Arcil - Trust-2026 — 011 (“Arcil”) under the Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) (“said Act”) and in exercise of powers conferred under Section 13 (12) of the said Act read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 (“said Rules”) calling upon the following borrower to repay the amount mentioned against their respective name together with interest rates thereon at the applicable rates mentioned in the
said notices within 60 days from the date of receipt of the said notice.

And whereas, the said “ Original Lender” has un_conditionall%and irrevocably assigned, transferred and released in favour of the Asset Reconstruction Company (India) Ltd, (Arcil), in our capacity as the sole Trustee of
“Arcil-Trust-2026 — 011" allits rights, tittle and interest,, in the financial assets along with the underlying securities, in terms of section 5 of the SARFAESI Act, 2002 vide Assignment Agreement dated 09/09/2025.

Sr. Loan No Name of the Borrower/Mortagager/ Outstanding Due Date of Date of Type of Description of Secured Assets
No, Guarantor Notice 13(2) | Possession | Possession
1| 0244SB | Mr/Ms. Balasubramani Munusamy ¥2,48,229.04/- | 04/02/2026 | 11-07-2026 | Symbolic | In Salem District, Salem East R.D., Dadagapatti Sub R.D., Village : Gugai, 103,
ML00464 | (Borrower) . ) 33102” ) Neimandi Arunachalam Chetty Street No.1, Ward H; Block-1, T.S.No. 1 As Per
Mr/Ms. Devi Balasubramani (Co Borrower) | 28/01/2026 Revenue Records New Ward A, Block 1. TS.No. 1/5(Part) (142 1/2 Sq Ft). and
bounded as follows: North: Thirunavugarasu, Manimekalai Property.South:
R.Lakshmi Property.East: 8' Wide North-South Common Pathway.West: Rasathi
Property.
2| 0244SB Mr./Ms. A. Kannan Gopal (Borrower) 3 4,74,345.84/- | 18/12/2025 | 11-07-2026 | Symbolic | The Property Admeasuring An Extent Of 527.43 Sq.Ft. Comprised In Survey
ML01641 | Mr/Ms. Gopal Ramasami (Co Borrower) ason Number(S) Old No. 185B/Part, New No. 185B/35, Situated In Within The Sub-
Mr./Ms. Gopal Ramasami (Co Borrower) 05/12/2025 Registration District Of Mecheri and bounded as follows: North: Murugan
Mr./Ms. Rajeswari Balan (Co Borrower) PropertySouth: Samikannu PropertyEast: Rajamani PropertyWest: Common
Mr./Ms. Selvi Gopal (Co Borrower) Passage
3| 0244SB Mr./Ms. Karthik M (Borrower) T14,24,955.53/- | 18/12/2025 | 11-07-2026 | Symbolic | The Property Admeasuring An Extent Of 855 3/4 Sq.Ft. Comprised In Survey
ML01312 | Mr/Ms. Eswari Marimuthu (Co Borrower) as on Number(S) Old No. 89/1A, New No. 150/26, Situated In Periyeripatty Village, Within
05/12/2025 The Sub-Registration District Of Tharamangalam and bounded as follows: North:
Chandiran Property South: Madhaiyan Property East: Road West: Ramasamy
Property

With further interest as applicable, Incidental expences, costs, charges etc. incurred ill date of payment and/ or realisation.

However since the Borrowers mentioned herein above have failed to repay the amounts due, notice is hereby given to the Borrowers mentioned herein above in particular and in public in general that the Authorised Officer
of ARCIL have taken possession of the properties/ Secured Assets described herein above in exercise of powers conferred on him under section 13(4) of the said Act read with Rule 8 of the said rules on the dates
mentioned above.

The Borrower mentioned hereinabove in particular and the public in general are hereby cautioned not to deal with the aforesaid properties/ Secured Assets and any dealings with the said properties/ Secured Assets will
be subjectto the charge of AssetReconstruction Company (India) Limited. For the above said amount with interest and expenses thereon.

The Borrowers attention is invited to provisions of sub- section(8) of Section 13 of the Act, in respect of the time available, to redeem the secured assets.

SD/-, Authorised Officer
For Asset Reconstruction Company (India) Limited
(Trustee of Arcil — Trust -2026 — 011)

. ASSET REGONSTRUCTION COMPANY (INDIA) LTD.

'Alrc CIN: UB5999MH2002PLC134884 Website: www.arcil.co.in
premior aic REGISTERED OFFICE: The Ruby, 10th Floor, 29 Senapati Bapat Marg, Dadar (West), Mumbai- 400028, Tel: +91 2266581300

Date: 14-07-2026
Place: Salem TN

ADIF
FOODS LTD.
Feeding the world..
ADF FOODS LIMITED
CIN: L15400GJ1990PLC014265
Regd. Off.: 83/86, G.I.D.C. Industrial Estate, Nadiad-387 001, Gujarat
Corp Off: Marathon Innova, B2, G01, Ground Floor, G. K. Road,
Lower Parel, Mumbai-400 013. Maharashtra, India
Tel.: 0268-2551381/82; Fax: 0268-2565068;

Email: co_secretary@adf-foods.com; Website: www.adf-foods.com

NOTICE TO SHAREHOLDERS
INFORMATION REGARDING 36TH ANNUAL GENERAL MEETING TO BE HELD THROUGH
VIDEO CONFERENCE (“VC”) / OTHER AUDIO-VISUAL MEANS (“OAVM”)
Members may please note that the 36th Annual General Meeting (“AGM”) of the Company will be held
through VC/OAVM on Wednesday, 12th August, 2026 at 04:00 p.m. (IST), without the physical presence of
the Members at a common venue, to transact the businesses as set out in the Notice convening the 36th AGM.
This is in compliance with the applicable provisions of the Companies Act, 2013 (“the Act”) and the Rules made
thereunder, Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements)
Regulations, 2015, (“Listing Regulations”), read with General Circular No. 03/2025 dated 22nd September, 2025
and other applicable circulars, issued by the Ministry of Corporate Affairs (‘MCA”) and Securities and Exchange
Board of India (“SEBI”) (hereinafter collectively referred to as “Circulars”).
Members can attend and participate in the AGM through VC/OAVM facility only. The instructions for joining the
AGM shall be provided in the Notice of the AGM. Members attending the Meeting through VC/OAVM shall be
counted for the purposes of reckoning the quorum under Section 103 of the Act.
The Company is providing remote e-voting facility to all its Members to cast their votes on all the Resolutions set
out in the Notice of the AGM. Additionally, the Company is providing the facility of e-voting during the AGM. The
Company has engaged the services of MUFG Intime India Private Limited (“MUFG Intime”) for providing e-voting
facility and for conducting the AGM through VC/OAVM. Detailed procedure for remote e-voting/e-voting will be
provided in the Notice of the AGM.
In accordance with the aforesaid Circulars and Listing Regulations, the Notice of the 36th AGM along with the
Annual Report for the Financial Year 2025-26 will be sent only through electronic mode to those Shareholders
whose e-mail addresses are registered with the Company/Registrar to an Issue and Share Transfer Agent
('RTA")/Depository Participant(s) ('DP").
Members may note that the Annual Report for the Financial Year 2025-26 and Notice of the 36th AGM will also be
available on the Company's website at www.adf-foods.com and the same can also be accessed from the
websites of the Stock Exchanges where the securities of the Company are listed i.e. National Stock Exchange of|
India Limited and BSE Limited at www.nseindia.com and www.bseindia.com respectively and on the website of|
MUFG Intime at https://instavote.linkintime.co.in.
Further, as per Regulation 36(1)(b) of the Listing Regulations, a letter providing the web-link, including the
QR Code and exact path where the complete details of the Annual Report and Notice of AGM shall be made
available, will be sent to those Shareholders who have not registered their e-mail address with the RTA of the
Company/Depository Participant.
Dividend & Record Date:
The Company has fixed Wednesday, 05th August, 2026 as the Record Date for determining entitlement of
Members to Final Dividend of Rs. 0.60/- (30%) per equity share, as recommended by the Board of Directors of|
the Company at its meeting held on 13th May, 2026, for the Financial Year ended 31st March, 2026. Further, the
Register of Members and Share Transfer Books of the Company will remain closed from Thursday, 06th August,
2026 to Wednesday, 12th August, 2026 (both days inclusive) for the purpose of holding the AGM of the
Company.
The dividend, if approved by the Shareholders at the ensuing AGM, will be paid within 30 days from the date of|
declaration, to those Shareholders whose names appear in the Company's Register of Members as on the
Record Date in respect of shares held in physical form and to those Shareholders whose names appear in the
List of Beneficial Owners furnished by National Securities Depository Limited and Central Depository Services
(India) Limited as on the Record Date in respect of shares held in dematerialized mode.
Payment of dividend will be subject to deduction of tax at source ('TDS') at applicable rates as per the Income Tax
Act, 2025, as amended. For more details, please refer to the Notes to the Notice of the 36th AGM.
Pursuant to the SEBI Master Circular No. HO/38/13/(4)2026-MIRSD-POD/1/4298/2026 dated 6th February,
2026, SEBI has mandated that with effect from 1st April, 2024, dividend to security holders holding securities in
physical form shall be paid only through electronic mode. Such payment of dividend shall be made only if the
KYC details i.e. PAN, Contact Details (Postal Address with PIN and Mobile Number), Bank Account Details and
Specimen Signature are updated in the records of the Company/RTA. Upon updation of KYC details, all
dividends declared till the date of updation will automatically be credited through electronic mode to the security
holder. Further, pursuant to the provisions of SEBI (Listing Obligations and Disclosure Requirements)
(Fifth Amendment) Regulations, 2025 effective from 19th November, 2025, the Company shall not issue any
'payable-at-par' warrants or cheques where electronic mode of paymentis not possible.
Hence, to receive the dividend on time, Members are requested to update their KYC with the Company's RTA,
where shares are held in physical mode and with their Depository Participant, where shares are held in demat
mode.
Registration of e-mail addresses:
Members holding shares in physical form are requested to update their KYC details by sending the Investor
Service Request Forms (ISR) along with requisite supporting documents viz. a request letter signed by the
shareholder along with self-attested copies of PAN Card(s), AADHAAR Card(s) and cancelled cheque bearing
name of the first shareholder/ a copy of Bank Passbook/ statement attested by bank, Share Certificate(s) and
Client Master List etc. to the RTA of the Company, MUFG Intime India Private Limited at C-101, Embassy 247,
LBS Marg, Vikhroli (West), Mumbai - 400 083, Tel. No.: 08108116767, Toll Free No. 1800 1020 878,
e-mail: investor.helpdesk@in.mpms.mufg.com or lodge the documents through the 'SWAYAM' Portal at
https://swayam.in.mpms.mufg.com.
The formats of ISR for updation of KYC details viz. Forms ISR-1, ISR-2, ISR-3, SH-13, SH-14 are available on
the website of the Company and the RTA at https://adf-foods.com/investors/corporate and
https://web.in.mpms.mufg.com/KYC-downloads.html respectively.
To support the 'Green Initiative', Shareholders who have not yet registered their email addresses are requested
to register the same with the RTA of the Company in case the shares are held by them in physical form and with
their Depository Participants in case the shares are held by them in electronic form for receiving all
communication including Annual Report, Notices, Circulars, etc. from the Company electronically.
Members are requested to carefully read the Notice of the AGM and in particular, instructions for joining
the AGM, manner of casting vote through remote e-voting or e-voting at the AGM.
For ADF Foods Limited
Sd/-
Shalaka Ovalekar
Company Secretary
Membership No. A15274

Place: Mumbai
Date: 14th July, 2026
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‘MSCdeal willdivert SL cargo to Vizhinjam’

Adani group assures govt that Vizhinjam will be a ‘common user terminal’ with unbiased access for all carriers

UNNIKRISHNAN S @T’Puram

THE deal with Mediterranean
Shipping Company (MSC) at
Vizhinjam Seaport is set to di-
vert ‘a significant portion’ of
cargo business from SriLanka’s
Colombo Port to India, the Ada-
ni Group has claimed in its let-
ter to the state government, as it
looked to allay the concerns of
Chief Minister V D Satheesan
regarding the proposed %13,000-
crore investment by MSC, tout-

ed as the single largest foreign
private investment in Indian
port infrastructure.

While Colombo Port, which
handled 8.4 million TEUs last
year, remains the dominant
transshipment hub in the re-
gion, the new Adani-MSC alli-
ance is expected to disrupt re-
gional maritime dynamics. By
December 2028, Vizhinjam’s on-
going Phase 2 expansion is slat-
ed to scale its capacity 3.5 times
to 5.7 million TEUs.

After submitting the applica-
tion, Adani Ports CEO Ashwani
Gupta stated the collaboration
will directly attract traffic from
Colombo and similar regional
hubs, leveraging MSC’s status as
the world’s largest container
shipping line.

Expanding on the strategic
benefits, the group, in its letter,
said the deal will also open up
more ship movements from
Vizhinjam to East Africa and
Bangladesh, routes currently

dependent on competing South-
east Asian hubs.

Addressing monopoly con-
cerns, the letter assured the gov-
ernment that Vizhinjam will al-
ways function as a “common
user terminal” with non-dis-
criminatory access for all
carriers.

Port administrators con-
curred. In a recent interaction
with TNIE as part of the Ex-
press Dialogues series, Jose
Paul, the former acting chair-

man of Navi Mumbai’s Jawaha-
rlal Nehru Port (JNPT), had said
there was no reason for Indian
cargo to continue being routed
through Colombo once Vizhin-
jam has the required capacity:.

“MSC can redirect a signifi-
cant share of this traffic. If the
company chooses, cargo cur-
rently moving through Colom-
bo, and even some volumes from
Singapore and Tanjung Pelepas,
could shift to Vizhinjam,” he
had said.

MAN
HELD

Hyderabad police on Monday arrested a 33-year-
old man for allegedly stealing ¥5.5 lakh in cash
from a car in Koti and recovered ¥5,04,900. The

accused has been identified as K Hari Kumar

Six killed, 41 injured as two
buses collide on Tamil Nadu

VIGNESH V @ Madurai

SIX people, including a woman,
died and 41 others were injured
in a head-on collision between
a government bus and a private
omni bus on Monday morning
near Madurai. The accident oc-
curred on the Tiruchy-Madurai
National Highway near the
Vanchinagaram bus stop
around 3.30 am when the pas-
sengers were fast asleep.
According to sources, the
driver of the Chennai-to-Mar-

thandam private bus, which
had 43 passengers onboard, lost
control of the vehicle, causing
it to crash through the highway
median.

The bus entered the opposite
lane and dashed into the Tamil
Nadu State Transport Corpora-
tion (TNSTC) bus travelling
with 54 passengers from Ma-
durai to Kumbakonam. In the
impact of the collision, the pri-
vate bus got deflected back to
its original carriageway and
crashed into a bus shelter.

GCORRIGENDUM

Defects in suit: SC rejects T°gana
petition on Banakacherla project

EXPRESS NEWS SERVICE
@ Hyderabad/Sangareddy

CITING procedural defects in the
main suit, the Supreme Court on
Monday rejected the Telangana gov-
ernment’s petition concerning the
Polavaram project, utilisation of
Godavaririver waters and the Bana-
kacherla project.

The state government had sought
notices to the Andhra Pradesh gov-
ernment and interim injunction or-
ders against the construction of the
project. A bench led by Justice
Vikram Nath observed that the main
suit contained procedural defects

and said the hearing could not pro-
ceed until they were rectified.

The Telangana government’s
counsel informed the court that the
petition had 15 respondents.
The bench said other issues
would be examined after
the defects were corrected
and clarified that notices
could not be issued to re-
spondents without first tak-
ing up petition for hearing.

Speaking to reporters in San-
gareddy, BRS leader and former ir-
rigation minister T' Harish Rao said
the Supreme Court had exposed the
negligence of the state government

C’garh denies NOC to Odisha
for discharge system at Saradihi

MAYANK BHUSAN PANI @ Sambalpur

CHHATTISGARH has not granted a
no-objection certificate (NOC) to
Odisha for installation of a modern
discharge monitoring system at the
strategically vital Saradihi gauge
Basin Manager, Mahanadi
Basin, Burla, has written
Chief Engineer Babulal Behera re-
quested the Engineer-in-Chief of

station despite the recent thaw
in ties between the two states
over the Mahanadi river.
Documents accessed by
TNIE reveal that the office %
multiple letters to Chhattis-

garh’s Water Resources department
citing the urgency of the matter.
However, the requests have re-
mained unanswered.

of the Chief Engineer and
In a letter dated June 18, then

EXPRESS READ

Four held for assaulting BLOs
during SIR exercise

Hyderabad: Two Booth Level Officers
engaged in the ongoing Special Intensive
Revision of electoral rolls were allegedly
assaulted while on duty at a government
school in NBT Nagar, Banjara Hills, on
Monday, prompting election staff to briefly
boycott work over security concerns. Banjara
Hills police have arrested four persons

Chhattisgarh’s Water Resources de-
partment to issue an NOC for instal-
lation of a non-contact discharge
measurement system at the Saradi-
hi barrage. The communication re-
ferred to an earlier letter sent on
March 26, noting that the required
clearance was “still awaited”.
The letter described Sara-
dihi as “a most critical loca-
tion for inflow forecasting
and reservoir operation”. It
explained that the existing
gauge station of the Hirakud
Dam Project now falls within
the ponded area of the Saradihi
barrage.

According to the letter, the pro-
posed system would enable real-
time discharge monitoring, signifi-
cantly improve flood forecasting
and support integrated reservoir
management.

and CM A Revanth Reddy by dis-
missing its petition against Andhra
Pradesh’s Banakacherla project.
Harish alleged that Revanth
lacked sincerity in protecting Te-
langana’s river water interests
and was focused on repaying
his political debt to AP CM N
Naidu rather than safe-
guarding state’s interests.
He recalled that an earlier
writ petition filed by the gov-
ernment had also been dismissed
by the Supreme Court. The govern-
ment subsequently filed another pe-
tition, which was rejected on Mon-
day, he said.

KPSC Chairman
suspended for
‘helping’ daughters

EXPRESS NEWS SERVICE @ Bengaluru

GOVERNOR Thaawarchand Gehlot
has suspended Karnataka Public
Service Commission (KPSC) Chair-
man Shivashankarappa S Sahukar
over allegations that he illegally fa-
cilitated two of his daughters.

The governor has also recom-
mended to President Droupadi Mur-
mu that the matter be referred to
the Supreme Court under Article
317(1) for an inquiry into the allega-
tions against the KPSC chairman.

In a press release issued here on
Monday by Lok Bhavan, the gover-
nor said complaints have been re-
ceived alleging that Sahukar facili-
tated illegal selection of his
daughters to the posts of industrial
officer by misusing his position.

Minor boy dies after falling

Bhubaneswar: A 16-year-old boy died

apartment in Chandrasekharpur on M
He was reportedly trying to escape th

mother returned home unexpectedly.
According to police, the boy and girl a

from 10th floor of apartment

allegedly falling from the 10th floor of an
a bathroom ventilator after his girlfriend’s

both Class XI students of a private school

after

onday.
rough

re

CHANGE OF NAME
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|YSR Kadapa Diet, AP, In my Servicel |0 No 34/22-152, Mahaboob Basha| | Frarsier,  Sovmiaivme . famer s
records my Wile Name mentioned as |Strest, Rayacholy AMnamayya DIsL.| | G et ro s o o
[Bharathi, DOB: 06.06.1982 instead -:.'rﬁ AP | have changed my Mame to 'T:.’.,.::T'L'_ :‘! e .""":'f_."'...'..";'.
IPANAKANAPALLI BHARATHI Comect, [KATWAL SAHERA BEGUM  (Mew| | <imre et 1o ot

|DOB: 30.08.1982. \ideo affidavil dated| [Mame). Menceforth | shall be known as = |

113,07 2026 before Kadspa Court, KATWAL SAHERA BEGUM. LE.I‘:-"I\E-
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(TN HDFC BANK LTD.

Head Off.: HOFC Bark House, Senapall Bepat Marg, Lower Panal (West), Mumba Meharashira-200013
Regional Of.: HOFC Bark L, Depanment For Specal Cperalians, Bank Hoisa, H Ba) B=1-046 and 6324400, 3rd Toos
Roeana Palladiom, Foad Mo, Banjara Hills, Hydorabad, Telargana, 500062,

undamanticned bomowens), quarantons) & mortgagoas).

DEMAND NOTICE =Li3 13{2) OF THE S3ARFAESI ACT, 2002

READ WITH RULE 3{1) OF THE SECUR

Mot is heraby given o undemmentioned borrowers), guarandons) & morgagons) wha hes defauled in re-payment of the lnan fecditylies)
oblained by them fam HOFC Bank Ltd. ard whose loan account has baen classifed a5 non-paroeming assat (NEA) on 20005, 2023, The
undarskyngd i the Authorsed Officer of HDFG Bank Lid urder Securiization And Recorsiroction of Financial Aszéls and Enfarcement of
Securiby Inferest Acd, 2002 (the said Act}. In exercise of the powers confermad under saction 13(1 2 ofthe sead Acs, read with Ruie Jof the Security
Interast (Enforcamant) Rules, 2002 the Suthorised Offcar has izsued damand nalicas w's 132) of he sad act on 25.06.20 26 (the said notica),
o1 el fast known addresses, bul few of them have refurmed un-sended, thus they ane being Indormed by way of this pubks notice to the

INTEREST (ENFORCEMENT) RULES, 2002

T |

DEMAND

NOTICE

T

MNama & Address of the Bormower |
Guarantor ! Loan Account I'-Il.un@r

Demand Modics Dzt &
Amount with KPA Date

1) Mis Audikesh Hospitals Private Limited. Complax Nod,
rr'unalappa}
poSE1 Bank H“LE.

Zai Kearfni Aparment. Flat Mo G2 4h N
Wo: BHEGT12381. Email:

Sive Kumar Kondin,

Bih Main, 131 Cross, RBMV Extension,

kbditdi@hodmail com, B) Me. D A Srinkvas, o O K Auidikesavai,

Banaswadi, Bangsione, Wamalaka 560043, Ph No: (80 43776535, Emai ; sudkeshhespialsi@gmaii com, alsy at Mig
Audhesh Hosp narrP'T'.-aE Limited, # 17, Senkey Road, Bengalors, Kemataks-S60020, Ph M. 080 25455235 Email:
ah:ll:--::-:}ln ds0 & M Audikesh Hospials Private Liméted, Mo 2M-318, East of NGEF Layout
i Magar Bangaire, Kamataxa S60043, Ph Noo 660 61 JE5555 6364605555, - Emai
CLESIOMECAneED mwj:lrmpfl:.-aﬂmua. %E}Mr. Sunil Kumar 3o Subramartya Vishweshwarakah ﬁbaram"aj. No: 33,
r, 3rd B Cross LB Magar, Kasthun Nagar, Bangalone, Kamalaka, 360004, Ph
|.1ra.mllarmslheznsl@gmae
Sia Sidarmallappa, SF 112, Suma Krupa Gubbalala. Bangalore, Kamataka 560061, Ph MNo: 9502022063, Emai
gangurnalappa2l06i@yahoo cain, 4) Mr. Surjit Pal Singh, 5'o Harnuman Singh, Mod4 12, 8lh Man, 15t Crass, HAL ind
=tage, Bangalons, Kametaka-5E0008, Ph No: 8845242548, Emall: drewjesl janapriyabesithcars@gmal com, §) M.
oo Smhackalam Mardne Bo: 15-7-8, BenChavid Street, Viziensgerem, Andhra Pradash —
BA5002, Ph Nee THTTTTE1E, Email | ksivakumar! D8iZgmail com, B) Smt. Pagadala Rupa Wio Mr. D A Srinas, 721,
Bangalore, Kamalaka 560080, Ph Np 588031033, Email
datvorupe@yahco.com, T) Mis 3 Krishna Enterprises Represented
Thimmasamucram W&ﬁ' Murakambati Posi, Chittor, Anghra: Pradesh-

Kamataka-660080, Ph No: 5008423456, Emal Eu'nu@ﬂm'mﬂmm. B} Mis KED Sugars & Distilbaries Limibed,
W 1T, Sankey Road, Bangalors, Kamataka-580020, Emall 1d: kbdsugars@gmail.com, Kbdidi@hobmal.oom

ha. 200350, Nr CMRIT Law Coliege, OMBR Layout

L

Mine 'I}‘I"nn

.Lcom, 3] Mr. Gangadhar Mallappa,

? its proprietor MrD A Srinfvas,
afvi27. Pn No; 9008123456, Email
Mo T, st Cross, Rajarmahal Wias Exin Bangain,

Demand Notice
dated 25.06.2026,
due emount as par
the demand nofoa fior
FI!: 5,20,63,403.38
Rupaes Five Crara

Four Hundred Mine
and Paisa Minaty
Eight Only) icgethar
wilh incidarial
EXDENRES,
charges ele. from
(1.0 2026,
Diate of MPA is
F9.05.2023,

akh Sixty
usand

Cosl

5 Mo

Description of Immavable Proparty

Korigagor

T i

1 | Regd Mortgage Deed No; 4448/2020. SRO-Chittoor (R,0.), Regd Morigage Deed No; 4621/2017- SRO-Chittoar | Mis
(R0 Al that piece and parcal ol land admeasuring % Aces in Survey Mo, 16, 17 sfualed al Thimmasarmudsam
Vilage. Chifioor Distics, Andhre Pradesh, owned by Mis S Krishna Enterprises and bounded by: Eastby: Y
Rajasekar Madu Land- Survey Mo, 168 17 = Dry Land, West by: Y Rajendra Naidu Land- Survey Mo 165 17 =Dry
Land, Morth by: Shanmugam Land-Survey Mo, 16 & 17 -

Dy Lend, Soisth by; By-Pass Foad- 100 Fis

Enterprises

INDIAN
EXPRESS

T 1L —

Sri Krishna

of time svailable toredesm the securibes
Date: 14-06-2026, Place: Hyderabad

Tha abowe barrower, guaranians) & mnrtgagﬁ-'{s& arg horeby called upon 1o make paymeni of oulzslanding amount within G0 days ram
the date of publication of this notica, failing which further step wil be taksn afber expery of 60 days, uls 1304} of the SARFAES| Act, 2002,

The bomower(s). guarantar(s) & morigagon s} attention 5 nvited towards provision of sub-secton 8 of sec 13 of the said Act, in respect
Sdl-, Sukhavasi Srikanth,
Authorised Officer, HDFC BANK LTD.

7~

EVENT
XPRESS

expres

epaper.newtndtanﬁ:.as.mm .

OFFICE OF THE LIQUIDATOR
M/s. SHRUTHI MILK PRODUCTS PRIVATE LIMITED (Under Liguidation)
Aegd Address: 18 Velalar Seet Ambatur Chennal, Tamil Mads - GIG0SA

Cretode. Andhrapradesh = 517120 | Phong (04222452454 | Email shvuthimibeibg gl com

CORRIGENDUM TO THE FORM B PUBLISHED DN 13.07.2026.
This is 1o informm the General Public that Form B Public Announcement was published
on 13072026 n Chennai Editions of Business Standard & The Hindu {Tamdl} and
Chittoor Editions of Maw Indian Express & Andhra Prabha Publications imatmg Claims
fram-afl the Stakehalders.

In the Form B Public Announcemant (Undar Srfo.11] the last date for Submession of
Claim shall bo read as 17.07.2026 a3 per Amended Regulations.
stakeholders are requested to take note of the shove and be mformed accaordingly,
R. RAGHAVENDRAN, B.Cam, FCA., CISA.,
IBELTPA-00YAR-PO0OZT1 200 T18 104010
Ligquidates Shiruthi Mitk Products Private Lirited
AFA Valid tilf 31,12.2026

Dated
Placs

14.07. 20046
Combatore

Principal Address: DND; 4-2898/%, Bangaken Bypass Road Dopdste to Disticl Palice Training Cender,

OFFICE OF THE RECOVERY OFFICER - Ifll
DEBETS RECOVERY TRIBUNAL HYDERABAD (DRT-2)

1st Floor, Triveni Complex Abids, Hyderabad-500001

DEMAND NOTICE
HOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEETS & BANKRUPTCY
ACT, 1933 AND RULE 2 OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961,

RCIMTA2024 02,07 2026
Union Bank of India {E-Andhra Bank)

Versus

; Mis. Yarna Matching Centre and Others
1]

(C01) Mis. Yarna Matching Centre Rep by Ila Proprstor Smt Kavitha Chenna
Reddy, Regd. Office At H N0 2-22-285/302, Sal Jyothi Enclave Bhagyanagar
Calany, Kukalpally, Hyderabad, Ranga Reddy Disiict-500072. Telanagan Stale
Abso &8 Mis. Varma Matching Centre Rap By Hs Propriator Smt. Kavitha CGhenna
Reddy, Shop Mo2-Z2-285M&#, Sai Jyothi Enclave Bhagyanagar Colony,
Kukatpally, Ranga Reddy District-500072, Telangana Sate.

{CO 2} Mra. Kavitha Chennaredddy \Wo Y Pumananda Prazad, H Mo, 2-22-2850302,
Sat Jyathe Enclave, Bhagyenagar Colony, Kukatpally, Ranga Reddy District-
S0007E Tetangang Slabe, Also Al Residential Hoose No 2-15-1540, Pial Mo, 14,
Sy. Mo B8, Chanikyapun Colory, Mallapur, GHMEC, Kapra Circle, Uppal Manadd,
Ranga Feddy Distnct, Talangana State.

(€0 3) R. Nirmalakumari W Hanumantha Rao, Flal Mo.38, Mo.24, Madhura
Magar, Hydersbad | Tetanpana-500 038, Also At Readential Hougse At Or Ma, 624, W No
27-11, 5 No.BAS o 548, LP Mo, S1/5E, Plal Mo, 185, A5 MNagar, Nallang Bif-2 Mellan,
(CD4) Mr, K Abbinay Kumar 5o Sedeer Kumar, 221375407 Plid Mo, 14 Sy Mo 93,
Chanikyapun Cofony, Mallapur, GHMC, Kapra Cicla, Uppal Manal RR Distrct,
Telangana Sale. Hyderabad. Tefangana

Thiz = to potify that-as per the Recovery Cerlificate issued in pursuance of grders
passed by the Presiding Officer, Debils Recovery Tribunal Hyderabad (DRET 2) In
CAMTHN2020 an amount of Re.1,65,23.380.63 (Rupees One Crore Sixly Five
Lakhs Twenty Three Thousands Three Hundred Eighty And Palse Sixty Thres
Only) along with pendantallite and fulure merest 10,70 % Simple Interest Yaary
wie l 100BER2020 1 realizalion and costs of Re.2,06,0MHV- [ Rupess Two Lakh Six
Thousand Only) has become due against you (Jointly 2md sevarallyd FullyLimited )
2. You are herehy directed to pay the ghaose sum within 15 days of the recspts of the
niofice, feling whech the rscovery shall be made in accordance with the. Recovery of
Dabts Cua to:Banks and Financial instilutione Act, 1563 and Rules thene undar
3. You are hereby ordered 0 declare on an affidavit the pariculars of yours esats
on or before the ned dete of haaring,
4. You are hereby ordered b0 appear before the undersigned on 13008/2026
at 10:30 a.m, Tor furlher proceedings,
5. In additien fo the sum aforesaid, voo will 3o be liabhe 1o pay,
(&) Such inlerésls as s payabie for the penod commenong immediakesly after hes
notice of the cedificate { execution proceadings.
(b} &) costs, charges and expansas noumed norespact of the sendca aof this matica and
werants and othar procassas end all other procesdings tekan for recovenng the amount due.
Givan under my hand and the seal of the Tribunal, on this date: 021072026
Recovery Officer
DEETS RECOVERY TRIBUNAL HYDERABAD (DRT-2}

FOR ALL THINGS
LIFE AND LIFESTYLE!

MAHESH
KRISHNAMAGHAR

FOUNDER OF 0°VER COFFEE AND
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FRYEEETT SHRIRAM FINANGE LIMTED

Industrial Estate, Guindy, Chennai - B00932
Office Address : D.No:7-41-ABC, 1st Floor, Main Bazar, Old Cinema Hall
Centre, Atmakur (MD), Mellora (OT).

SYMBOLIC POSSESSION NOTICE

We, Mis. Shriram Finance Limited {farmerly known as *Shriram City Union
finance Limited” amalgamated with Shriram Transport Finance limited and
converted as Shriram Transpart Finance Limited as per the orders of NCLT
Bench-ll Chennai dated 09,11.2022) and thereafter obtained the approval to
rename as Shriram Finance Ltd (Ministry of Corporate Finance |etter dated
J0.11.2022), 5 a company registered under the Companies Act, 2013 and
also registered with RB! 1o do Mon-Banking Finance business having its
registered office at Sri Towers. Plol Ne.14A, South Phase, Industrial Estate,
Guindy, Chennai - B00032.

Where as, the undersigned being the authorised officer of Shriram Finance
Limited (SFL) under the provisions of the Sacurifisation and Reconstruction
of Financial Assets and Enforcement of Security Inferest Act, 2002 (said Act)
and in exercise of powers conferred under Sechion 13(12) of the said Act read
with Fule 3 of the Securily inferest (Enforcament) Rules, 2002 (said Rules)
issued demand nofices io the Borrowers details of which are menfioned in
the tzble below to repay the amount menboned in the said demand nolices.

The Borowers having failed to repay the amount, notice is hereby given
to the Borrowers and the ‘public in general that the undersigned has taken
Symbolic Possession of the property described herein below in exercise of
powers conferred an him'her under Section 13(4) of the said Act read with
rule & of the sad Rules, on this 10-07-2026.

BORROWERS NAMES AND ADDRESS ;

1) KANDUKURI SRINIVASACHARI, Sio. Venkata Chari, D No:4-148-1/R,
Ambedkar Nagar, Near Krishna Theatre, Isakapatem, Buchireddypalem(id),
5P 5 R Nellore District-524305.

2) KANDUKURI UMA GAYATHRI, Wio. Srinivasachari, D No:4-146-1/R,
Ambedkar Nagar, Near Knshna Theatre, Isakapalem, Buchireddypalem
(Md), S P S R Nellore District-524305

3) PENUVARTHI CHINNABBAI, Sio. Raghavachari, Cpp Bsnl Cffice, Cr
Apartments. 3rd Floor, Vivekananda School Backside, Buchireddypalem,
5 PS5 R Nellore District-524306,

Amount due as per Demand Motica: To Pay an Amount Rs, 32,71,330- (Rupees
Thirty Two Lakhs Seventy one Thousand three Hundred and thirty: Only)

under reference of Loan Alc No: ATMK2TF1803270001

Demand Motice Dated: 21-10-2025

DESCRIPTION OF PROPERTY

ATMKZTF1203270001 - DESCRIFTION OF THE IMMOVABLE PROPERTY:

5 P-5 R Nellore Destrict, Buchireddypalemn Sub-Registration District, Buchi
reddypalem Mandal, Rebala Grama Panchayath, Rebala Village Accounts,
Sy Mo, 48/A1 an extent of Ac.0.71 cents and in Sy No.48/B1 an extent of
Ac0.89 cents fotal an extent of Ac.1 .60 cents laid out into House Plols, bearing
Plot No.5 an extent of 31 Ankanams and 12 5q ft or 248.33 sg yards or 208 46
sq mits of vacant site Bounded by: East; 30 ft wide lay-out Road - 40 fi: West

: Road 40 1 North: Plot No.6- 58.06 ft; South; Plot No.4- 5803t

Within these an extent of 31 ankanams and 12 sq.ft or 249.33 sq yards or 208,45
sq mts vacant land with all easementary rights and appurtenant therein.

All the above Schedule Properties are in the name of KANDUKURI
SRINIVASACHARI, Slo, VENKATA CHARI.

Thig notice is alao hersby bo caufion the general public at large thatthe auihonzed officer
ot BFL is inthe lawiul Symbokz Possession of the immovabla property menboned harein
abova and the Borrowers or any person shall not after recaipt of this notice fransfer by
way of sale, lease or otherwise deal with! aienale any of the above menfioned secured
assels refermed foin this nodice, without priar wrilten consant of SFL.

Place - Atmakur Sdl- Authorised Officer
Date :10.07.2026 Shriram Finance Limited

# SUNDARAM HOME

— Sundaram Finance Group —
Regd Office: Mo, 21, Patullos Road, Chennai - GO0002.

Corporate Office: Sundaram Towers, No. 46, Whiles Road, Chennai-600014
Branch Office; Ward Mo 24-1, Door No 1676,
Brahmanandapuram, Dargamitta, Nellore - 524 003, Phone: 0881 - 232 2269,
POSSESSION NOTICE

Issued Under Sec 13(4) read with Appendix IV and Rule 8(1) of
Security Interest (Enforcement) Rules, 2002

Whereas the authorized officer of SUNDARAM HOME FINANCE LIMITED under
the Securlisation and Reconstruction of Financial Assets and Enforcement of
Security Interest (SARFAESI) Act, 2002 and in exercise of the powers conferred
under Section 13 (12) read with rule 3 of the Security Interes! (Enforcamant) Rules,
2002 igsued a Demand Motice Uls, 13(2) dated 15-04-2026 calling upon the
Borrower Mr. Maliikarjuna Rachapalli, Co-Borrower Mrs. Lakshmi Prasanna
Rachapalll to repay the amoun! mentoned in the Demand notice being
Rs. 21,59,941/- (Rupees Twenty One Lakhs Fifty Nine Thousand Nine Hundred
Forty One Only) being the amount due and payable under the Loan Account
number NEL20220080 a5 on 15-04-20:26 along with further intérest, cost and Other
charges atc., iFany B actual date of paymenl within 60 days from the dale of recaipt
of the natice.,

The Bormowerts) having failed to repay the amound as mentioned above, notice 5
hereDy given io the Borrowens) and the public in general that the Authorised Officer
has taken possassion of the property described hersin below in exercise of powers
conferrad on him under Section 13(4) of the said Act read with rule 8 of Sarfagsi Act
on this 08-07-2026.

The borrower's attention s invited to provision of sulr-section (8] of section 13 of the
Act inrespect of time avaitable, toredeem the secured assetls.

The Borrower(s) In particular and the public in ganeral are hereby caullonad not lo
daal with the property and any dealings with the Secured property shall be subject io
the charge of SUNDARAM HOME FINANCE LIMITED for an amount
Rs. 22,00,592/- (Rupees Twenly Two Lakhs Nine Thousand Five Hundred
Ninaty Two Only) as on 08-07- 2026 along with further interast, Cost and Other
charges et if any till actual date of payment

SCHEDULE OF PROPERTY: SCHEDULE: All that piece and parcelof the property
situated in 5n Poiti Sriramube Nellore District, within the jurisdiction of Gudur
Registration District, under Muthukur Sub-Registrar Office, falling within Neflore
Rural Mandal in Kakupalii Bit 1 Gram Panchayat, at Kakupalk Bit 1 Village. The
progerty forms part of land comprised in;: Survey Mo, BF3/B admeasuring 1.54
acres: Survey No. 874741 admeasuring 2. 00 acresTolating .84 acres, which was
converled into house stes by forming a layvout along with adjacent lands and
approvad by the Regional Deputy Director, Town and Country Pianning, Mallora,
vade L.P. Mo. 209/2007/R.OMNLR, named as Bhagyalakshmi Magar, H-Block, Out of
the said layoul, the praperly comprses: Plol No. 34 admeasuring 27,5 Ankanams-
Plot Mo 35 admeasuring 27.5 Ankanams Tolalling 55 Ankanams. aquivalent 10 440
souare yards of vacant site. Boundaries East 33 feet wide layoul road - 33 feal
South: 40 feed wide layoul raad - 120 feet- Wast 33 feet wide layout road - 33 feet-
Mearti: Plot Nos. 33 & 36 -120 fealWithin the above sakd boundaries, out of the tolal
extent of 55 Ankanams (440 squane vards), an undivided share of 5468 Ankanams
iequavalent to 43,75 square yards) together with all easement nights is comveyed.
SCHEDULE-B: All thal plece and parcel of the property besng a Residential Flat
bearing No. 202, situaled on the Second Floor of the building known as PUJITH
HEIGHTS, constructed on the Schedule-A& properly. The flat iz an RCC slab
structure; having a boilt-up-area of 1053 square feet (including common areas),
bounded by: East: Common wall between this flat and Flat Mo, 201 Soulh; Open lo
Sky West Open fo Sky (parlly) and Siaircaze {parify} Worih: Common
CorridorWithin the sbove said boundaries, the property consists of- Car parking
area of 100 square lesl in the ground Boarhich is more fully and paricularty
described infite dead no, 10012098, SRO Muihukur,

« MELGT for SUNDARAM HOME FINANCE LTD.,
Date: 08-07-2026 AUTHORISED OFFICER
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